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REPORT FILED BY THE DIRECTOR OF MINES & GEOLOGY, ANDHRA

PRADESH IN O. A NO.177 OF 2021 BEFORE THE HON’BLE NATIONAL

GREEN TRIBUNAL ITS ORDER DATED 23-11-2022

It is submitted that, this Hon’ble National Green Tribunal (NGT), South
zone, Chennai has issued order in O.A. No 177/2021 Suo Motu based on
News Item published in Eenadu Telugu News paper, Krishna District, Amravati

Edition, dated 15-07-2021 under the Caption ‘<O (MRS 2 SrDAS>® D’

(Mallavalli Gravel Pai Mafia Padaga) and directed to constitute a team
comprising of joint committee (1) the District Collector, Krishna District,
Andhra Pradesh or a Senior Officer not below the rank of assistant Collector or
Sub Divisional Magistrate as Deputed by him, (2) a Senior Officer from the
Department of Mines and Geology, deputed by its Director, not below the rank
of Assistant Director of that area and (3) the Superintending Engineer of Public
Works Department(PWD) and Irrigation Department in that area to inspect the
areas mentioned in the newspaper report and to submit a factual as well as
action taken report, is there is any violation found and also directed the
committee to examine the points in O.A. No 177/2021 and submitted the

detailed report through the reference. (Annexure -1)

1. It is submitted that the Collector & District Magistrate, Krishna has directed
to this office through the contents of the National Green Tribunal, South
Zone, Chennai order in O.A.No: 177 of 2021 dated: 11.08.2021 and submit

detailed report as (Annexure-2)

2. It is submitted that the Director of Mines and Geology, Vijayawada has
requested the 1. The Collector and District Magistrate, Krishna District 2.
Superintending Engineer, Public works Department, Vijayawada,
3.Superintending engineer, Irrigation Department Vijayawada to nominate
the officers from the respective departments as members in the Joint
committee with a direction to see that the inspection and compilation of
report shall be completed within a week in accordance with the Standard

M’k e R
Dirextor of Mines and Geology
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Operating Procedure and send a report to the Director of Mines and
Geology, Vijayawada so as to submit action Taken Report on or before 13-
09-2021 as ordered by the Hon’ble National Green Tribunal (NGT) in

O.A.No. 176 & 177 of 2021.

. It is submitted that the Director of Mines and Geology, Vijayawada
Proceedings No 489498/D6/2021 dated 26-08-2021 has nominated Smt.
V.Nagini, Assistant Director of Mines and Geology, Vijayawada as member
to the proposed Joint Committee to inspect the areas in question and to
submit a factual report with specific recommendation to take further action
in accordance with the relevant rules on the violations found, is any. She
shall co-ordinate with the Committee for early completion of the inspection
and see that the report is sent to the Director of Mines and Geology,
Vijayawada within a week so as to consolidate the Action Taken Report in
order to facilitate the committee to submit its report on or before 13-
09.2021 as ordered by the Hon’ble National Green Tribunal (NGT) in O.A.No.
176/2021. Further Smt. V.Nagini, Assistant Director of Mines and
Geology, Vijayawada is also directed to arrange the 1st Meeting of the Joint
Committee at the O/o Deputy Director of Mines and Geology, Vijayawada at
the earliest to prepare Road map for completions of joint inspection and
report. The Deputy Director of Mines and Geology, Vijayawada is hereby
nominated as Nodal Officer for co-ordination and to provide necessary

logistics to the committee for this purpose. (Annexure-3)

. It is submitted that the Collector and District Magistrate, Krishna district,
Machilipatnam has constituted committee with following officers and
requested to inspect the area personally and submit detailed report on the
points raised in both the petitions on or before 03.09.2021 to the Collector,

Krishna without fail. (Annexure-4)

1. Revenue Divisional Officer, Nuzividu, Mobile No. 9849903964

2. Superintending Engineer, Irrigation Department, Vijayawada Mobile No

U\/\: Uews hie
Direttor of Mines and Geolo y
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3. Assistant Director of Mines and Geology, Vijayawada Mobile No

9100688838

5. It is submitted that the Superintending Engineer, Irrigation Department,
Vijayawada has nominated Sri B Bhanu Babu Deputy Executive Engineer in
the joint committee as a member in respect of Irrigation Department to
perform the duties wherever necessary.it is submitted that the committee
inspected the areas on 03.09.2021 mentioned in O.A.No.177/2021 and
submitted report. (Annexure-5)

6. It is submitted that the committee report, the committee has inspected
APIIC lands located in Sy.No.11 and also the lands adjacent to the APIIC
lands on 03.09.2021. (Annexure-6)The Tahsildar, Mallavalli has issued
advance possession certificate to the APIIC and handedover the total extent
of Acs 1360.06 Cts out of total extent of Acs 1460.06 Cts in Sy.No.11 and
kept Acs 100.00 Cts as reserve for community Purpose/ Housite Site
Holders. The Committee has observed that illegal excavation of Gravel in
Sy.No.12 & 11 of Mallavalli Village, Bapulapadu Mandal & at present no
Mining is observed in the area. The site has been surrounded by East
Donka Road followed by NSP Canal, West by existing Palm Oil Plantation,
North by existing Coconut Plantation and South by the premises of existing
Fly Ash Bricks Manufacturing Unit. The Geo-Coordinates of the excavated

area is as follows.

Point ID N - Latitude E - Longitude
a 16° 41’ 34.07”N 80° 52’ 39.23”’E
b 16° 41’ 34.85”N 80° 52’ 38.75’E
c 16° 41’ 34.07”N 80° 52’ 36.38”’E
d 16° 41’ 33.87”N 80° 52’ 36.42”E

The Revenue authorities of Bapulapadu Mandal have reported the details
of land owners and persons involved in excavation of gravel without permission

as follows.
Direttor of Mines and Geology
Govt. of Andhra Pradesh, Ibrahimpatnam,



S. | Name of Land Owner | Sy.No | Extent | Classification of | Excavated
No | /Excavated Person in Acs the land area in
Acres
1 | Sri Chinnala 12/1C 7.78 Pattaland 1.40
Gangaraju, S/o
Venkata Ramayya
2 | Sri Chinnala 12/1B 3.30 NSP canal 0.75
Gangaraju, S/o
Venkata Ramayya
3 | Sri Chinnala 12/1A 2.96 Pattaland 0.73
Gangaraju, S/o
Venkata Ramayya
4 | Sri Chinnala 12/2A 4.75 Pattaland 0.17
Narasayya S/o
Subbaiah
S | APIIC Lands, Sri 11 Adavi Govt 0.36
Chinnala Gangaraju Land
S/o Venkata
Ramayya
Total Excavated Area | 3.41
7. It is submitted that the Assistant Geologist and Surveyor of this office those

who accompanied with the committee has submitted Joint Inspection report
and reported that Geologically the applied area consists of Gravel of recent
geological ages which is formed due to the weathering of base rock of
Khondalite suite rock of Archean Age. The Gravel present in the area is Red
in color, fine grained in nature. Krishna District is underlain by a variety of
geological formations comprising from the oldest Archeans to Recent
Alluvium. Hydro Geologically, these formations are classified as
Consolidated (Hard), Semi-consolidated (Soft) and Unconsolidated (Soft)
formations. The consolidated formations include crystalline (khondalites,
Charnockites & Garnetic Gneisses) and Meta sediments (Dolomites, Shales,
Phyllites and Quartzites) of Archaean and Pre-Cambrian periods
respectively. Semi-consolidated formations occur in the North-Eastern part
of the District and its extension is limited to small area i.e., in parts of

Musunuru, Nuzividu, Bapulapadu and Gannavaram Mandals.

. It is submitted that the Surveyor, O/o Assistant Director of Mines &

Geology, Vijayawada has estimated the quantity excavated in the area of
each individual by taking the average depth of the excavated area as

detailed below.

Direttor of Mines and Geology
Govt. of Andhra Pradesh, Ibrahimpatnam,



Sl Name of Land Owner Sy.No Extent in | Excavated Estimated
No /Excavated Person Acs area in Excavated
Acres Quantity in cums

1 Sri Chinnala Gangaraju, 12/1C 7.78 1.40 14617.76
S/o Venkata Ramayya

2 Sri Chinnala Gangaraju, 12/1B 3.30 0.75 6,237.43
S/o Venkata Ramayya

3 Sri Chinnala Gangaraju, 12/1A 2.96 0.73 7187.83
S/o Venkata Ramayya

4 Sri Chinnala Narasayya 12/2A 4.75 0.17 1765.38
S/o Subbaiah

S APIIC Lands, Sri Chinnala 11 0.36 3970.10
Gangaraju S/o Venkata
Ramayya

Total Quantity Excavated | 33,778.5

Finally recommended to take necessary action on the persons involved in

illegal excavation of Gravel in Sy.no.11 & 12 of Mallavalli Village, Bapulapadu

Mandal under Rule 26(2)(i) of APMMC Rules 1966.

9.

10.

It is submitted that the Superintending Engineer, Pulichintala Project
Circle, Vissannapeta has reported that the Bapulapadu Major (NSP Canal)
was excavated at about 35 Years ago and CM&CD works were also
completed at that time. Further under modernization of the canal network
with the World Bank Aid, the Bapulapadu Major Canal (NSP) was
modernized with CC lining from Km 0.00 to 15.00. The Bapulapadu canal is
passing through R.s.no.168 of Anantasagaram Village of Agiripalli Mandal
and entering into Sy.No.12 of Mallavalli Village of Bapulapadu Mandal as
per FMB. As per the field verification, the mining was carried out adjacent to
the Bapulapadu Major NSP canal in Sy.No.12 of Mallavalli Village.

It is submitted that the Environmental Engineer, Andhra Pradesh
Pollution Control Board, Regional Office, Vijayawada have inspected the
area on 04.09.2021 along with the revenue officials and reported that their
office has not issued any permissions such as CFE, CFO of the board to this
Gravel excavated area. As per the Report of Revenue Officials and office
records of Assistant Director of Mines & Geology, Vijayawada, No permits
have been issued to above individuals for excavation of Gravel in this
excavated area and informed that the Mine owner had carried out Mining
operations without Environmental clearance from MOEF & CC, Gol and

CFE & CFO from the Andhra Pradesh pollution control Board as required

\A’k Lo Mo
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under section 25/26 of Water Act (Prevention and Control of Pollution) 1974
and under section 21 22 of Air (Prevention and Control of Pollution Act)

1981 and Amendments thereof.
The committee finally observed the following points

L. [llegal Mining was conducted in Sy.No.11, 12/1C, 12/1B, 12/1A &
12/2A by the land owners.

II. The gravel Mining is conducted without Permission from the
concerned authorities.

III. No Permissions were granted in the excavated area. Basing on the
report of the concerned the total quantity of Gravel excavated in
Sy.No.11 & 12 of Mallavalli Village is estimated as 33778.5 Cum.
(Annexure-7)

11. It is submitted that the Assistant Director of Mines & Geology,
Vijayawada has issued show Cause Notice to Sri Chinnala Gangaraju S/o
Venkata Ramayya and Chinnala Narasayya S/o Subbaiah to explain the
reasons why the action should not be initiated against you for excavation of
33778.5 Cum of Gravel in Sy.No.12/1A, 1B, 1C,11 & 12/2A over an extent
of Acs 3.41 Cts without permission from the concerned authorities within 7
days from the date of receipt of the notice failing which necessary action will

be initiated as per existing A.P.M.M.C rules 1966. (Annexure-8)

12. It is submitted that this office has requested the Tahsildar, Bapulapadu
Mandal to serve the Show Cause Notice through concerned Village Revenue
Officer as the Show Cause Notice issued to Sri Chinnala Gangaraju has
been returned by the Postal Authorities due to party refused to take and
also informed Descendants of Sri Chinnala Narasayya as the postal

authorities returned the Show Cause Notice due to the Death of the person.

13. It is submitted that this office has served the Show Cause Notice to

Chinnala Ganga Raju through special messenger on 20.10.2021 through

\’A/k \Jv\ ku/lﬁ
Director of Mines and Geology
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concerned Village Revenue Officer and VRO concerned the has confirmed

the Death of Sri Chinnala Narasayya and submitted Death Certificate.

14. It is submitted that this office has requested the Tahsildar, Bapulapadu
Mandal to kindly provide the legal heir certificate or Family member
certificate of Sri Chinnala Narasayya so as to serve the notice to

Descendants of the diseased person Sri Chinnala Narasayya. (Annexure-9)

15. It is submitted that this office has issued a Demand Notice to Sri
Chinnala Gangaraju and directed him to pay an amount of
Rs.1,62,81,687/- (One Crore Sixty Two Lakhs Eighty One Thousand Six
Hundred Eighty-Seven Rupees Only) towards normal S.fee along with 10
times Penalty, DMF & MERIT under Rule, 26 of APMMC Rules, 1966 within
15 days from date of receipt of the Demand Notice and submit the original
challan to this office, failing which action will be initiated to recover the
mineral revenue dues under Revenue Recovery Act, 1864 (Act-II of 1864).
This demand notice was suppressed due to the no accountability of the
Consideration Fee. On aforesaid facts and the latest report /Information
submitted by this office to the Director of Mines & Geology, Ibrahimpatnam

(Annexure-10)

16. It is submitted that this office has issued a modified Demand Notice to
Sri Chinnala Gangaraju and directed him to pay an amount of
Rs.1,77,48,069- (One Crore Seventy-Seven Lakhs Forty-Eight Thousand
Sixty Nine Rupees Only) towards Normal Seigniorage fee(NSF) along with 10
times Penalty, DMF, MERIT & Consideration Fee(100%on NSF) under Rule,
26 of APMMC Rules, 1966 within 15 days from date of receipt of the
Demand Notice and to submit the original challans to this office. Which
failing action will be initiated to recover the mineral revenue dues under the
Revenue Recovery Act, 1864 (Act-II of 1864). But, the defaulter refused to

take the Demand Notice; hence the postal authorities returned the notice to

M’t \jv\ L\pu
Direttor of Mines and Geology
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17. It is submitted that this office has requested the Deputy Director of
Mines and Geology, Vijayawada issue necessary orders for the collection of
Minerals Revenue Dues from the Defaulter under the Revenue Recovery Act,
1864 as per Section 25 of Mines and Minerals (Regulation and Development)
Act, 1957 and the powers delegated vide G.0.Ms.No.66, REVENUE
DEPARTMENT LR Section Dt.02.06.2005. The Deputy Director of Mines and
Geology, Vijayawada accorded permission to this office to proceed under
Revenue Recovery, 1890 by invoking the powers vested there under for
recovery of outstanding arrears due to department under the provisions of

APMMC Rules, 1966. (Annexure-12& 13,14)

18. It is submitted that this office once again requested the Tahsildar kindly
provide the family members certificate or Legal Heir certificate of Sri
Chinnala Narasayya so as to serve the notice to descendants of the deceased

person. (Annexure-15)

19. It is submitted that the Tahsildar, Bapulapadu submitted the details of
family members of deceased Sri.Chinnala.Narasayya S/o. Subbaiah i.e., 1.
Chinnala Koteswaramma (wife), 2. Chinnala Naresh (Son), & 3.Chinnala

Chinni (Daughter). (Annexure-16)

20. It is submitted that this office has issued a show cause notice to family
members of the deceased person Late Sri Chinnala Narasayya S/o Subbaiah
i.e., 1. Chinnala Koteswaramma (wife), 2. Chinnala Naresh (Son), &

3.Chinnala Chinni (Daughter). (Annexure-17).

21. It is submitted that this office addressed a letter to the District Registrar,
Machilipatanm, Krishna District not to allow any transactions of the entire
area over an extent of & Ac.0.17.Cts in 12/2B of Mallavall Village,
Bapulapadu Mandal, Krishna District by Sri Chinnala.Narasayya S/o
Subbaiah until recovery of the Mineral Revenue dues under the APMMC
Rules, 1966 & Latest amendments thereon. Treated this as an inter-
departmental cooperation in the interest of Govt. the exchequer.

% U/\ L\L_/U
Direttor of Mines and Geologly
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22. It is submitted that this office addressed a letter to the District Register,
Machilapatnam, Krishna District not to allow any transactions of the entire
area over an extent of Ac.3.24.Cts, in Sy. No.12/1A, 1B, 1C & 11 of
Mallavall Village, Bapulapadu Mandal, Krishna District by Sri Chinnala
Gangaraju S/o Venkata Ramayya until recovery of the Mineral Revenue
dues under the APMMC Rules, 1966 & Latest amendments thereon. Treated
this as an inter-departmental cooperation in the interest of Govt. the

exchequer. (Annexure-18).

23. It is submitted that this office issued a distrait order to the Sri.Chinnala.
Ganga Raju to recover the amount of Rs.1,77,48,008/-(One Crore Seventy-
Seven Lakhs Forty-Eight thousand & Eight) under Revenue Recovery act
I1,1864 and enclosed form-I Sec.8 with a direction to pay the said amount

within 7 days from the date of receipt of this distrait order. (Annexure-19).

Hence it is prayed that this Hon’ble Tribunal may be pleased to consider
the above report and pass such further or other orders, as this Hon’ble
Tribunal may deem fit and proper in the facts and circumstances of the case

and thus render justice.

This is submitted for kind perusal and for favor of information.

Director of Mines and Geology
Govt. of Andhra Pradesh, Ibrahimpatnam,

DATE- 27-01-2023 Director of Mines & Geology,
Ibrahimpatnam
Andhra Pradesh
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For Applicant(s): Suo Motu by Court

For Respondent(s): Mrs. Maduri Donti Reddy for R1 to RS, R7.
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ORDER

1. The above case has been Suo Motu registered by this Tribunal on
the basis of the newspaper report published in ‘Eenadu Telugu

Newspaper, Andhra Pradesh, Krishna District, Amaravathi, Edition,

dated 15.07.2021, under the caption “0Q3E) TS ArHAT®

DS (Gravel Mining Mafia Eye Gravel in Mallavalli”.

2. It is alleged in
District,

dhra

APC), it

ey, 11

s“days

€ gecome

mute spectatops g (

invoking thg;n

3. It is also alleged in th'aagtqve is be_m' t%se the level of
lands belonging to Industries /:in the neighbourhood.  The
Government assigned lands in Mallavalli and Rmalle are being used
sold for financial reasons, as water availability in these lands is
scarce and difficult to raise crops. Some are carrying out

excavations with permits, while others are digging gravel without \
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taking any permits. The huge quantities of gravel have bec.

removed from those areas.

- It is also mentioned in the report that they have not even provided

safe distance from the roads which can enhance the possibility of

sliding and thereby in causing accidents.

satisfied that th i

gis
exploitation bs

environ t.

Wa
Video it
re Spol‘w

ASKTARY S, . :
bStdnilal 'questwn‘en\nronment as

\'émpact on

resolireds WAl  have

that Andhra Prhh“ Le mt Ifffpact Assessment

Authority, (APSEIAA) and Andhra Piadesh Pollution Control Board are

also a necessary party to the proceedings. So they are impleaded as

additional respondents 6 & 7 respectively, .
The office is directed to carry out the amendment in the cause title.
Mrs. Madhuri Donti Reddy has taken notice for the additional 7th

respondent.
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12. In order to ascertain the genuineness of the allegations made
and also the alleged violations and since this area is also falling
Krishna District. So we feel that the same committee which has
been appointed in O.A. No. 176 of 2021 (SZ) can be directed to look

into this issue also and submit a comprehensive report, so that this

33"-':‘:‘. ag

B
.3“
'.::'.s il

A
93!
LerNT
By

13. The said committee is direct®
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any illegal gravel mining is go#y
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: cess

ep granted
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Geology Dep!!ment will be the nodal
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the gravel g is being
egdary permissions Ed clearance if

violators, II)’

area wi

that pw
mining ha

and ifu,}rh
the envi“n
restoration“'

regulators.

14. The Director, Mines
officer for co-ordination and :;—l's.o for providing necessary logistics
for this case as well.

15. The committee is directed to submit the report in this regard to
this Tribunal on or before 13.09.2021 by e-filing in the form of

searchable PDF/OCR Support PDF and not in the form of Image

5
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PDF along with necessary hardcopies to be produced as per rules.
16. The Registry is directed to communicate this order to the
members of the committee appointed in 0.A. No. 176 o_}' 2021 (SZ)
along with copy of the newspaper report and gist of the Suo-Motu
proceedings with full cause title by e-mail immediately, so as to

enable them to comply with @ eI i S0

A{:,

17. The Registry is directed

members of the committee 5iaqlgor
immediately (ﬂ e-mail gty Siwitly
report an the Suo Mo;i proceedings cause title
so as to em to comply with the direction an g their

sgnse regarding the allegations in

g

(Justice K. Ramakrishnan)

sSd/-

.............................. E.M.

(Dr. K. Satyagopal)
O.A. No. 177/2021

11th August, 2021. Sr.
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Most Urgent \,/ $ 5 " 5 z
Rc.D4/1949 /2021 'T."g' o . 9"'& ffice of the Collector & District Magistrate. !
= Krishna, D1 -08.2021. i
From To
Sri J.Nivas, A5, 1. Tahsildar,
Bapulapadu,

Collector & Distrlct Magistrate,
Krishna, 2. Assistant Director.
Machilipatnam. Mines & Geology.
Vijayawada
3, The Zonal Manager
Pollution Control Board.
Vijayawada

Sir/Madam,

Sub:- National Green Tribunal - Mines and Quarries — Krishna District — Bapulapdu
. Mallavalli Village- RS NQ.I1 - O.A No.177 of 2021 (52), Suo Moto

ition admitted by the National Green Tribunal, South Zone, Chennai - Report

In view of the above you are directed to go through the contents of the National Green

i called for-Reg.
m 7 : Ref:- O.A N0.177 of 2021 (§2), Dated. 11.08.2021 of the National Green Tribunal,
//‘ ‘ﬁ | X South Zone, Chennai.
1 [ 134
2 ® A
\- \ X ' | invite your attention to the references cited.
\ ‘}’J\D‘Prh it is to inform that, the National Green Tribunal, South Zone, Chennal, have Suo Moto
% \ S admitted O.A No.177/ 2021 regarding for adverse news published in Eenadu News paper on
. 15.07.2021 under the caption “ Mallavalli Gravel pal Mafla Padaga™, on excavation of lllegal soil
[
N \b“m'mlng without any permissions In R.§ No.11 of Mallavalli Village of Bapulapadu Mandal. !
N

Chennal order in O.A No.177/2021 dated.11.08.2021 and submit your

Tribunal, South Zone.
ference cited Is herewith

detalled report to this office within a week immediately. A copy of the re

endosed.

End: As above.
Yours faithfully,

- 'HL? /W"l

for Collector. Krishna.

od: ) v,-ﬁ“‘“"" »\:\m;»%’
Copy to the Sub Collector, Nuzvid with a request to obfain a report from the Tahsildar.
Baputapadu and send report along with specific remarks to this office Immediately.
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‘ P GOVERNMENT OF ANDHRA PRADESH
KN - PROCEEDINGS OF THE DEPARTMENT OF MINES AND GEOLOGY:: IBRAHIMPATNAM
SN (PRESENT:: SRI V.G.VENKATA REDDY, DIRECTOR)

Prozcedings No. 4893498/D6/2021 Date.26-08.2021.

Sub: Mines and Quarries - NGT - Order dt. 11-08-2021 In 0.AiN0.176/2021 &
177/2021 Suo Motu based on News Item published in Eenadu Telugu
News paper, Krishna District, Amaravathi Edition, dt.15.07.2021 -
Constitution of Joint Committee to ascertain the genuineness of the
allegations made In the newspaper reports with regard to
- "Garbhasokaniki Badyulevaru” and “Gravel Mafia Eye Gravel in
Mallavalli” in Krishna District-Nomination of Senior Officer from Mines
and Geology Department as member to the proposed Joint Committee

and Appointment of Nodal Officer for this purpose -Orders - Issued.

Ref: 1.Order dt.11.08.2021 in 0.A.No0.176/2021 (SZ) of the Hon'ble
National Green Tribunal (NGT), New Delhi.
2.0rder dt.11.08.2021 in 0.A.N0.177/2021 (SZ) of the Hon'ble
= National Green Tribunal (NGT), New Delhi.

ORDER:

Through the reference cited, the Hon'ble National Green Tribunal (NGT), New
Delhi issued the following orders in 0.A.N0.176/2021 (SZ) & 177/2021 (SZ) Suo Motu
based on News Item published in Eenadu Telugu News paper, Krishna District,
Amaravathi Edition, dt.15.07.2021.

Orders in 0.A.N0.176/2021 :

..... In order to ascertain the genuineness of the allegations made in the
newspaper report and also the violations, if any, said to have been committed, we feel
it appropriate to appoint a Joint Cornmittee comprising of (1) The District Collector,
Krishna District, Andhra Pradesh or a Senior Officer not below the rank of Assistant
Collector or Sub Divisional Magistrate as deputed by him, (2) a Senior Officer from
the Department of Mines and Geology,- deputed by its Director, not below the rank of
- Assistant Director of that area and (3) The Superintending Engineer of Public Works
Department (PWD) and Irrigation Department in that area to inspect the area
mentioned in the newspaper report and to submit a factual as well as action taken
report, if there is any violation found.

The Hon'ble National Green Tribunal (NGT) also directed the committee to
ascertain the following:

I) Whether there is any illegal mining going on in that area.

II) What is the reason for formation of such bogs.

III) Whether any casualty occurred on account of such indiscriminate
formation of bogs in that area.

IV)  Whether any cases have been registered in respect of the same.

V)  What is the nature of action taken against the illegal mining if any

brought to their notice in that area.

VI) If the persons have been identified, to assess the quantity of illegal
mining and imposing environmental compensation apart from royalty and
penalty being imposing and also cost required for restoration for damage
caused to the environment.

VII) What is the nature of remedial measures to be taken for removal of such
bogs in a scientific manner to avoid casualty to the people who are
coming to the river basin area.

Para No.11 of the Orders:  The Director, Mines and Geology Department
will be the nodal officer for co-ordination and also for providing necessary logistics for

this purpose.
Orders in 0.A.N0.177/2021:

L e )
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The Hon'ble National Green Tribunal (NGT) also directed the commi:, e to
ascertaln the following:

i) Whether there any illegal grave| mining Is going on in the area in
question, if so, what is the nature of action taken by the authorities
against such violators,

i) Whether the gravel mining is being carried out in that area with
necessary permissions and clearance if any required for that purpose by
authorised persons and,

iil) Whether any excess mining has been done even when permission have

Para No.14 of the Orders: The Director, Mines and Geology Department will

be the nodal officer for co-ordination and also for providing necessary logistics for this
case as well,

Under the circumstances stated above, Smt, v, Nagini, Assistant Director of
Mines and Geology, Vijayawada is hereby nominated as Member
Committee to inspect the areas in question and to submit a factu
recommendations to take further action in accordance with the
violations found, if any. He shall co-ordinate with the Committe
of the inspection and see that the report is sent to the undersi
S0 as to consolidate the Action Taken Report in order to facilitate the Committee to

submit its report on or before 13.09.2021 as ordered by the Hon'ble NGT in
0.A.No.176/2021 (SZ) & 177/2021 (82) .

Smt. V. Nagini, Assistant Director of Mines and Geology, Vijayawada is also
directed to arrange the 1% Meeting of the Joint Committee at the O/o. Deputy Director

of Mines and Geology, Vijayawada at the earliest to prepare Road map for completion
of joint inspection and report.

The DDM&G, Vijayawada is hereby nominated as Nodal Officer

for co-ordination
and to provide necessary logistics to the Committee for this purpose.

Sd/-V.G.VENKATA REDDY
DIRECTOR OF MINES AND GEOLOGY

To

1. Smt. V. Nagini,

O/o the Asst. Director of Mines and Geology, Vijayawada.
2The Deputy Director of Mines and Geology(FAC), Vijayawada.
Copy submitted to the Principal Secretary to Govt.,

A.P.Secretariat, Velagapudi, Guntur.

Copy submitted to the Chief Secretary to Government, A.P, Secretariat, Velagapudi,
Guntur.,

Copy submitted to the Special Chief Secretary to Govt., Industries and Commerce
Department, A.P.Secretariat, Velagapudi, Guntur,

Copy submitted to the Special Chief Secretary to Govt.,, Environment, Forest, Science
& Technology Department, A.P.Sccretariat, Velagapudi, Guntur.,
Copy submitted to the Chairman State level Environment Impact Assessment
Authority- Andhra Pradesh, Vijayawada,
Copy to District Collecter, Krishna District.
Copy to Chairmen APPCB Vijayawada,

Mines Department,

//ATTESTED//

»
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PROCEEDINGS OF THE COLLECTOR & DISTRICT MAGISTRATE, KRISHNA, MACHIL| PATNAM
PRESENT:: SRI J. Nivas, LA.S.,

Rc.D47%949/2021 Dt: 28.08.2021

Sub: Mines and Quarries - Krishna District-
No.176/2021 & 177/2021
published in Eenadu Telugu
dt.15.07.2021
Orders Issued.

National Green Tribunal —Order
dt.11.08.2021 Suo Motu based on News item
News Paper, Krishna District, Amaravati edition,
- IConstitution of Joint Committee and appointment for report -

Read: 1. Order dt.11.08.2021.in O.A.No. 176/2021 (52) of the Hon'ble National
Green tribunal (NGT), Chennai.

2. Order dt.11.08.2021. in O.A.No. 177/2021 (52) of the Hon'ble National
Green tribunal (NGT), Chennai.

3.Lr. N0.4893498/D6/2021 dt: 26.08.2021 of the Director of Mines &
Geology. Ibrahimpatnam, Vijayawada.
Lk 3144

ORDER:

In the reference 3 read above, the Deputy Director of Mines & Geology, .

Vijayawada has stated that the Hon’ble National Green Tribunal (NGT). Chennai has taken Suo
Motu petition as per the New item published in Eenadu News paper Krishna District edition
dated.15.07.2021 caption as “JrdS AV so ABIAS & Den”  and directed in
O.A.No.176/2021 (5Z) “in order to ascertain the genuineness of the allegations made in the news
paper and also the violations if any said to have been committed, we feel it appropriate to
appoint a joint Committee comprising of 1) The District Collector, Krishna District or Sub-
Divisional Magistrate as deputed by him. 2) A senior officer from the Department of Mines and
Geology by its Director, not below the rank of Assistant Director and 3) The Superintendent
Engineer of Public works Department (PWD) and Irrigation Department to inspect the area
mentioned in the News paper and to submit a factual report as well as Action taken report, if
there is any violation found. It is further directed that the committee to submit the report on are
before 13.09.2021 before the Tribunal by e filing™.

The Committee is directed to ascertain the following:

1) Whether there is any illegal mining going on in that area.

1) What is the reason for formation of such bogs.

) Whether any casualty occurred on account of such indiscriminate formation of
bogs in that area.

V) Whether any cases have been registered in respect of the same.

V) What is the nature of action taken against the illegal mining if any brought to
their notice in that area.

Vi) If the persons have been identified, to assess the quantity of illegal mining and

imposing environmental compensation apart from royalty and penalty being
imposing and also cost required for restoration for damaged caused to the
environment.

VII) What is the nature of remedial measures to be taken for removal of such bogs in
a scientific manner to avoid casualty to the people who are coming to the river basin
area.

The Director of Mines & Geology. Vijayawada has further stated that the
Hon'ble National Green Tribunal (NGT), Chennai has taken Suo Motu petition as per ‘the
News item published in Eenadu News paper Krishna District edition dated.15.07.2021 ;a;:nt:n
as * DHOSO PIS 2 SrHO® DK * and directed in O.A.No.177/2021 (szd)_. tctaed t:
same co:nm'i;tee which has been appointed in 0.A.N0.176 of 2021 (S.Z) Tsn t:: ca(r:edhpose
look into this issue also and submit a comprehensive report, so that this tribun

of both the cases by a common order.

en'r\e;xux& ~N
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The Hon'ble National Green Tribunal (NGT) als0 directed the committee to -
ascertain the following in O.A.No.177/2021 (52): . ™~

[)  Whether there zny illegal gravel mining is going on in the area in question, if so,
what is the nature of action taken by the authorities against such violations.

ii) Whether the gravel mining is being carrled out in that zrea with necessary
permissions and clearance if any required for that purpose by authorized persons
and,

i) Whether any excess mining has been done even when permission have been
granted and if so, what is the quantity of excess mining done and access the
environment compensation including the amount required for restoration, apart
from imposing royalty and penalty as per the regulators.

The Director of Mines & Geology, Vijayawada finally requested to nominate the officers from
the respective departments as members in the Joint Committee with a direction to see that the
inspection and compilation of report shall be completed in accordance with the standard
Operating procedure 5o as to submit action taken report on or before 13.09.2021 as ordered by
the Hon'ble National Green Tribunal (NGT) in O.A.No.176/2021 (52) and 17772021 (52).

In view of the above drcumstances , the Committee is hereby constituted with the
following Officers:

1. Revenue Divisional Officer, Nuzvid, Mobile No: 9849903964
2. Superintending Engineer. Irrigation  Department, Vijayawada Mobile
No:7901093099

3. Assistant Director of Mines and Geology, Vijayawada mobile No:
9100688838

A copy of the O.A No. 176/2021 & 177/2021 along with enclosures are herewith
endlosed for ready reference,

The above Committee is directed to inspect the area personally and submit joint
committee report in detail on the points raised in the both petitions on or before 03.09.2021 to

the Collector, Krishna without fail,
for Co%ﬁri’s\«?l‘a.’"%( ll i J

= Wy |

The above Committee members
Copy to the Tahsildar, Bapulapadu for necessary action.
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GOVERNMENT OF ANDHRA PRADESH 30.2.2.. ﬁg
WATER RESOURCES DEPARTMENT :

O To

A Manali Krishna Reddy, B.E., S The Director,

Cocontending Engineer, Mines and Geology Department,
~ootion Circle, Sri Anjancya Towers,
SaWaca-2 Ibrahimpatnam,

—Vijdyawada.

Letter No. CB/Supdt./NTPA/HRK/ -] 35 M Date: X {-08-2021

Sub:-  Mines and Quarries —NGT — order dt. 11-08-2021 in O.A. No. 177/ 2021
& 177/2021 SUO MOTO based on News item published in Eenadu News
paper, Krishna District, Amaravati Edition, dated 15-07-2021 -
Constitution of Joint Committee to ascertain the genuineriess of the |
allegations made in the news paper report with regard to

' SKOA “Garbhasokaniki Badyulevaru” and “Gravel Mafia Eye Gravel in
Mallavalli” in Krishna District — Nominate the Officer as Members in the
u‘f\ Joint Committee - requested - Regarding.
~, Y Ref:- 1) Order dated 11-08-2021 in 0.A.No. 176/2021 {57} of the Hor’bie
\ \P National Green Tribunal (NGT) New Delni.
q 2) Order dated 11-08-2621 in O.A.No. 177/2021 (57, «,7 the hon'Ele
Yé National Green Tribunal (NGT) New Delri
2\ 3) Dy. Director of Mines & Geology, Vijayawada Letter No 4893498/06/

2021, Dated 26-08-2021.

+++
With reference to the Director of Mines & Geology, Vijayawada letter 3% cited Srr 8.

.. Babu, Dy. Executive Engineer, R.C. Sub-Division, Vijayawada is hereby nominated in the
| Committee as @ Member in respect of Irrigation Department Lo perform the daties where
L rncessary.

M1y 15 submitted tor favour of inforrnation and taking further necessary actior

Yeyrs faithsunty,

f -r-!""(,/
Super \\L ending Engm(‘c
Irrigation Circle, Vijayawada.

g\ A
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Rc.D4/1949/2021 O/o Collector &Distrlct Magistrate.
Krishna, Dt. 03.09.2021.
From To .
SRIJ.NIVAS, L.AS, 1.5uperi
(A3 ) .Superintendent Engineer,
qulector & Dt_st_nct Magistrate, Pulichintala Project, Vissanapeta,
Krishna, Machilipatnam. 2.Executive Engineer,
A.P. Pollution Control Board,
Vijayawada.
Sir,

Sub:  Mines and Quarries — Krishna District- National Green Tribunal —Order No,
177/2021 dt.11.08.2021 Suo Motu based on News item published in Eenadu
Telugu News Paper, Krishna District, Amaravati edition, dt.15.07.2021 -
Constitution of Joint Committee and appointment for report — Report Called

for -~ Reg.
Ref: 1. Order dr.11.08.2021. in O.A.No. 177/2021 (S2) of the Hon’ble Natlonal
Green tribunal (NGT), Chennai.
2. Lr. No.4893498/D6/2021 di: 26.08.2021 of the Director of Mines &
Geology, Ibrahimpatnam, Vijayawada.
3. This office proceedings Rc.D4/1949/2021, Dt.28.08.2021.

TRk Rk

| invite attention to the references cited.

It is to inform that, In the reference 17 cited, the Hon'ble National Green Tribunal (NGT),
Chennai has taken Suo Motu petition as per the News item published in Eenadu News paper
Krishna District edition dated.15.07.2021 caption as “Sopa® T p ardate dad” and directed

in O.AN0.177/2021 {SZ) “in order to ascertain the genuineness of the allegations made in the
news paper and also the violations if any said to have been committed. the Hon'ble National
Green Tribuna! has directed to appoint a joint Committee comprising of 1) The District Collector,
Krishna District or Sub-Divisional Magistrate as deputed by him, 2) A senior officer from the
Department of Mines and Geology by its Director, not below the rank of Assistant Director and
3) The Superintendent Engineer of Public works Department (PWD) and Irrigation Department to
inspect the area mentioned in the News paper and to submit a factual report as well as Action
taken report, If there is any violation found. It Is further directed that the committee to submit
the report on are before 13.09.2021 before the Tribunal by e filing".

The Hon'ble National Green Tribunal (NGT) also directed the committee to ascertain the
following in 0O.A.N0.177/2021 ($2):

i) Whether there any illegal gravel mining is going on in the area in question, if so,
what is the nature of action taken by the authorities against such viclations,

i) Whether the gravel mining is being carried out in that area with necessary
permissions and clearance if any required for that purpose by authorized persons.

iy Whether any excess mining has been done even when permission have been
granted and if so. what is the quantity of excess mining done and access the
environment compensation induding the amount required for restoration, apart
from imposing royalty and penalty as per the regulators.

As per the orders of the National Green Tribunal (NGT) a committee constituted vide in
the reference 3 cited, with the following officers:

1. Revenue Divisional Officer, Nuzvid, Mobile No: 9849903964

2. Superintending Engineer, Irrigation Department, Vijayawada Mobile
No0:7901093099 ’

3. Agistant Director of Mines and Geology, Vijayawada mobile No:
9100688838
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In this connection you ere also directed to Inspect the area personally and submit a
detailed report on the points raised in Q.ANo. 177,

/2021 on or before 05.09,2021 to the
Collector, Krishna by marking » €OpY 1o the committee without fail,

A copy of the O.A No, 17772021

along with enclosures are herewith endosed for ready
reference,

Yours faithfully,
(er

' ¥ w
. for Collecror, Kn;gna
T3 gabi

ue Divisional Officer, Nuzvid for information.

riment, Vijayawada for Information,
sistant Director of Mines and Geology, Vijeyawada for information.
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) JOINT COMMITTEE REPORT ON NGT ORDER IN 0.A.N0,177/2021

The Hon'ble Natlonal Green Tribunal (NGT), South Zone, Chennai has issued
following order In O.A. No 17§ of 2021 Sue Moto based on News Item published in
Eenadu Telugu Newspaper, Krishna District, Amravatl Edition, dated 15-07-2021
under the Caption *so0B e p arboir ved’ (Mallavalli Gravel Pai Mafia Padaga).

It is alleged in the newspaper report that the gravel mining has its eyes on
Mallavalli in Bapulapadu Mandal in Krishna District, where the soll Is being excavated.
Prior to the allotment to Andhra Pradesh Industrial Infrastructure Corporation Limited
(APIIC), it was customary to excavate government land at Survey no.11l.
Unauthorized excavations have been going on for the past few days in the patta and
bordering it recently. Local officlals have become mute spectators as large quantities
of gravel are being moved by invoking the names of the senior officers in the District.
The gravel Is being used to raise the level of lands belonging it Industries in the
neighborhood. The Govt assigned lands In Mallavalll and Remalle are being used sold
for financial reasons, as water availability in these lands is scarce and difficult to ralse
crops. Some are carrying out excavations with permits, while others are digging

gravel without taking any permits. The huge quantity of gravel have been removed
from those areas.

Orders in O.A. No 177 of 2021

*In order to ascertain the genuineness of the allegations make and also alleged
violations and since this area is also falling Krishna District. So we feel that the same
committee which has been appointed In O.A. No 176 of 2021 (SZ) can be directed to

look in to this issue also and submit a comprehensive report, so that this Tribunal can
dispose of both the cases by a common order”.

TheHon‘ble National Green Tribunal also directed the committee to ascertain the
following

1. Whether there any illegal gravel mining Is going on in that area in question, if so,
what is the nature Is so, what is the nature of action taken by the authorities
against such violations, '

I1. Whether the gravel mining is being carried out in that area with necessary
permissions and clearances If any required for that purpose by authorities agalnst
such violations.

III.Whether any excess mining has been done even when permission have been
granted and If so, what is the quantity of excess mining done and assess the
environmental compensation including the amount required far restoration, apart
from imposing royalty and penalty as per the regulations.

The Director of Mines and Geology, Ibrahimpatnam vide Lr.No 489498/D6/2021
dated 26-08-2021 has requested the Collector and District Magistrate, Krishna District,
Superintending Engineer, Public works Department, Vijayawada and Superintending
engineer, Irrigation Department Vijayawada to nominate the officers from the

Sdcannea wiin wamsScar

Scanned with CamScanner

24



At AR 5

respective departments as members in the Joint committee with 2 directlo.n to see that
the Inspection and compilation of report shall be completed within a weekK in accordance
with the Standard Operating Procedure and send a report to the Director of Mines and
Geology, Vijayawada so as to submit action Taken Report on or before 13-09-2021 as

ordered by the Hon'ble National Green Tribunal(NGT)in 0.A.No1768& 177 of 2021.

The Director of Mines and Geology, lbrahimpatnam vide Proceedings No
489498/D6/2021 dated 26-08-2021 has nominated Smt. V.Nagini, Assistant Director of
Mines and Geology, Vijayawada as member to the proposed Joint Committee to inspect
the areas in question and to submit a factual report with specific recomn)endation to
take further action in accordance with the relevant rules on the violations found, i§ any.
She shall co-ordinate with the Committee for early completion of the inspection and see
that the report is sent to the Director of Mines and Geology, vijayawada within a week
so as to consolidate the Action Taken Report in order to facilitate the committee to
submit its report on or before 13-09.2021 as ordered by the Hon'ble National Green
Tribunal(NGT)in 0.A.No 1768 177 of 2021.Further, Smt. V.Nagini, Assistant Director of
Mines and Geology, Vijayawada Is also directed to arrange the 1% Meeting of the Joint
Committee at the O/o Deputy Director of Minesand Geology, Vijayawada at the earliest
to prepare Road map for completions of joint inspection report.

The Deputy Director of Mines and Geology, Vijayawada is hereby nominated as
Nodal Officer for co-ordination and to provide necessary logistics to the committee for
this purpose. )

To comply the Hon'ble NGT Orders and instructions of the Directyor of Mines &
Geology, Ibrahimpatnam far submission of factual report of the Joint Committee and 1%

meeting is proposed on 01.09.2021 for preparation of Road map for completion of Joint
inspection report.

The Collector and District Magistrate Krishna, Machilipatnam vide Lr.No.
Rc.D4/1949/2021, Dated:28.08.2021 constituted a committee with the following
officers

1. Revenue Divisional Officer, Nuzividu, Mobile No. 9849903964
2. Superintending Engineer, Irrigation Department, Vijayawada, Mobile No.
7901093099.

3. Assistant Director of Mines & Geology, Vijayawada, Mobile No. 9100688838

Directed the committee to inspect the area personally and submit the joint
committee report in detail on the points raised in both the petitions on or before
03.09.2021 to the Collector, Krishna without fall.

The Superintending Engineer, Irrigation Department, Vijayawada vide
Lr.No.CB/Supdt/NTPA/HRK/7754, Dated:31.08.2021 has nominated Sri B Bhanu Babu
Deputy Executive Engineer in the joint committee as a member in respect of Irrigation
Department to perform the dutles wherever necessary.
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The Joint Committee has inspected APIIC lands located in Sy.No.11 and also the
n 03.09.2021. The Tahsildar, Bapulapadu has Issued
d handed over the total extent of Acs
Sy.No.11 and kept Acs 100.00 Cts
has observed

lands adjacent to the APIIC lands o
advance possession certificate to the APIIC an
1360.06 Cts out of total extent of Acs 1460.06 Cts in
as reserve for community Purpose/ Houslite Site Holders. The Committee
f Gravel in Sy.No.12 & 11 of Mallavalli Village,
Mandal & at present no Mining Is observed in the area, The site has been §urrounded by
East Donka Road followed by NSP Canal, West by existing palm Oil Plantation, North by

existing Caconut Plantation and South by the premises of existing Fly Ash Bricks
s as follows.

that illegal excavation o Bapulapadu

Manufacturing Unit. The Geo-Coordinates of the excavated area |

Point ID N - Latitude E - Longitude
a 16° 41' 34.07"N 80° 52 39.23"E
b 16° 41' 34.85"N 80° 52* 38.75"E
[d 16° 41' 34.07"N 80° 52° 36.38"E !
d 16° 41’ 33.87"N 80° 52' 36.42"E

u Mandal have reported the details of

The Revenue authorities of Bapulapad
tion of gravel without permission as

land owners and persons involved In excava

follows.
S. [ Name of Land Owner |Sy.No Extent | Classification of | Excavated
No | /Excavated Person in Acs the land area in Acres
1 Sri Chinnala Gangaraju, 12/1C 7.78 patta land 1.40
S/o Venkata Ramayya
2 | Sri Chinnala Gangaraju, 12/18 3.30 NSP canal 0.75
S/o Venkata Ramayya
3 | Sri Chinnala Gangaraju, | 12/1A 2.96 patta land 0.73
S/o Venkata Ramayya
4 | Sri Chinnala Narasayya 12/2A 4.75 Patta land 0.17
S/o Subbaiah
5 APIIC Lands, Sri 11 Adavi Govt Land 0.36
Chinnala Gangaraju S/0 .
Venkata Ramayya
Total Excavated Area | 3.41

The Assistant Geologist and Surveyor of this office those who accompanied with

the committee has submitted JoInt Inspection report and reported that Geologically

the applied area consists of Gravel of recent geological ages which Is formed due to

the weathering of base rock of Khondalite suite rock of Archean Age. The Gravel
he area is Red In colour, fine grained In nature. Krishna District Is

present in t
formations comprising from the oldest Archeans to

underlain by a variety of geological
these formations are classified as Consolidated

Recent Alluvium. Hydro Geologically,
onsolidated  (Soft) formations. The

(Hard), Semi-consolidated  (Soft) and Unc
consolidated formations include crystalline (khondalites, Charnockites & Garnetic

Gneisses) and Meta sediments (Dolomites, Shales, Phyllites and Quartzites) of
Archaean and Pre-Cambrian periods respectively. Semi-consolidated formations occur
in the North-Eastern part of the District and its extension is limited to small area i.e.,

in parts of Musunuru, Nuzividu, Bapulapadu and Gannavaram Mandals.
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U] sl Uil Gangaraga, VG |0 10 61770
S0 Venhata amayya . . , y
e enata dangarajuy fEAN [ 0/ fyd 4/
o Venkato Raiayya "
AL wircimnala Gangaraju, | E2ZIA 400 0,7 FALIVAIN]
o Vankota amayya
A | s Chinnala Nacanayya | 12/ Al (1?7 765,10
170 ubbalaly
S TARNC Eands, il 1) 0,30 a0, 10
Chltnala Gangaraju /0
Vonkala Ramayyn
Total Quantily Ixcavated | 9%, 7/0.48

Finally recommended to taka nocansary action on the persons involved in llsgal
excavatlon of Gravel In Sy.no. L 12 af Mallavalll Villagn, Baptilapada 1andal under
Rule 26(2)(1) of APMMC Rules 1966,

The Superintending Engineer, Pulichintala Projuct Clrcla, Vissannapsla has
reparted ial the Bapulapadu Major (NSI Canal) was oxcavatid at about 35 Yoars ago
and CMRED works wero also complotod sl that Uma. Fuithor under modarnizatien of
the canal network with tha World Bank Ald, the Bapulnpadu Major Cannl (NSP) was
moadernlzed with CC lInlng from Km 0,00 to 15,00, The Bapulapadu canal 18 passing
through R.5.00.168 of Anantasagaram Villaga of Agliipalll Mandal and entering Into
Sy.No. 12 of mallavallt Villaga of Bapulopndu Mandal as per FMB, As per the fleld
verlfieation, the mining was carrled out adjacent Lo tha Bapulapudu Major NS canul In
Sy.Na,12 of Mallavalll Village,

Cnvironmental Engineer, Andhra Pradesh Pollutlon Control Goard, Reglonal
Office, Vijayowada have Inspected the area on 04,09,2021 along with the revenue
offlclals ond reported that thelr offico has not Issued any permlsslons such as CFE,
CFO of the board to this Gravel excavated arca,

As per the Report of Revenue Officlals and offlce records of Asslstant Director of
Mines & Geology, Vijayawada, No permits have been Issued to above Indlviduals for
excavatlon of Gravel In this excavated arca and Informed that the Mine owner had
carrled out Mining operations without Environmental clearance from MOEF & CC, Gol
and CFE & CFO from Lhe Andhra Pradesh pollution control Board as required under
section 25/26 of Water Act (Prevention and Control of Pollutlon) 1974 and under

sectlon 21 22 of Alr (Prevention and Control of Pollution Act) 1981 and Amendments
thereof,
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The committee finally observed the following points

c

I. lllegal Mining was conducted in Sy.No.11, 12/1C, 12/1B, 12/1A & 12/2A
by the land owners.

II. The gravel Mining Is conducted without Permission from the concerned
authorities.

1II. No Permissions were granted in the excavated area. Basing on the
report of the concerned the total quantity of Gravel ex'cavated in
Sy.No.11 & 12 of Mallavalli Village is estimated as 33778.5 Cum. The
Assistant Director of Mines & Geology, Vijayawada has issued show
Cause Notice to Sri Chinnala Gangaraju S/o Venkata Ramayya and
Chinnala Narasayya S/o Subbaiah to explain the reasons why the action
should not be initiated against you for excavation of 33778.5 Cum of
Gravel in Sy.No.12/1A, 1B, 1C,11 & 12/2A over an extent of Acs 3.41
Cts without permission from the concerned authorities within 7 days
from the date of receipt of the noti¢e failing which necessary action will
be Inltiated as per existing A.P.M.M.C rules 1966. The Environmental
compensation will be levied on the respondent after obtaining required

parameters from the concerned authorities.

Soon after receipt of the explanation received from the individuals necessary
action will be initiated against the individuals who are Involved in Illegal excavation of
Gravel in Sy.No.11 & 12 of Mallavalll Village of Bapulapadu Mandal as per Rules in

force.
2920 A\ )
Revenue Divisional Officer, Superintending Engineer,  Assistarit Director of Mines
Nuzividu Irrigation Circle, & Geology, Vijayawada
Vijayawada

oCarnnea wiln '\,UHISCOF
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@ - GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY .
0O/o the
Asst. Director of Mines and Geology,
Vijayawada.
Show Cause Notice No. 2198/NGT/2021,-—| Dt.03.09.2021
N Sub:- Mines and Minerals - Illegal Excavation of Gravel in Sy.No.12/14A, 1B, 1C and 11

Ref:- 1, Report of the Village Revenue Officer, Mallavallj village and Revenue

comprehensive report, -

Accordingly, the Director of Mines & Geology, Ibrahimpatnam and the Collector &
District Magistrate, Krishna, Machilipatnam has appointed the committee €omiprising of
Assistant Director of Mines & Geology, VijayaWada, Revenue Divisional Officer, Nuzivdy and
Superintending Engineer, Irrigation Circle, Vijayawada.

\\

The Revenue officials i.e., Village Revenue Officer, Mallavallj village and RE\?enue_ .
Inspector, Surveyor Ofo of Tahsildar, Bapulapadu Manda] and Assistant Geologist ang
Surveyor of thjg office those who are accompanied with committee has reported the details
of lands and the Persons involved in the excavation of gravel in this area, The detajls of

Name of Land Owner Classification of | Excavated area
Excavated Person the land in Acres
Sri Chinnala Gangaraju, Pattaland

S/0 Venkata Ramayya
Sri Chinnala Gangaraju, Pattaland

S/o Venkata Rama a

Sri Chinnala Narasayya 12/2A Pattaland

S/0 Subbaiah

APIIC Lands, Srj Chinnala [ 11 Adavi Govt Land 0.36

Gangaraju, S/o Venkata
Ramayya

29
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eyor has estimated

. The surv the quantity E€xcavated in the area of each Individyat;hy
taking the average depth of the exc A

avated area as detailed below, .
No /Excavated Person
Sri Chinnala Gangaraju,

Sy.No Extent in Excavated Estimated Excavated
Acs area In | Quantity in cums
Acres
1
. SLchenkata Ramayya “
Sri Chinnala Gangaraju, 3.30
S/0 Venkata Ramayya
3 sy Chinnala Gangaraju, 2.96
S/0 Venkata Ramayya m
4 | Sn Chinnala Narasayya 4.75
N e e
APIIC Lands, Srj Chinnala | 11
Gangaraju, S/0 Venkata .

Name of Land Owner

Ramayya

To
Sri Chinnala Gangaraju, .
S/o Venkata Ramayya, . “ '
Mallavallj Village, ‘ -
Bapulapadu Mandal

Krishna District,

Copy submitted to the Director of Mines and Geology, Ibrahimpatnam for favour-of kind
information,

Copy submitted to the Collector & District Magistrate, Krishna, Machilipatnam fqrfg\_/’our of
kind information 3

Copy submitted to the Dy. Director of Mines and Geology, VijayaWada for favour‘g_f kind
information, E

Copy submitted to the Revenue Divisional Officer, Nuzividu for favour of kind information
Copy to the Tahsildar, Bapulapadu for information, ‘ t
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By RPAD

GOVERNMENT OF &NDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY

k O/o the
Asst. Director of Mines and Geology,
Vijayawada.

Show Cause Notice No. 2198/NGT/2021,-2. Dt.03.08.2021

Sub:- Mines and Minerals - lllegal Excavation of Grayel in Sy.No.12/2A by Sri Chinnala

Narasayya, S/o Subbaiah of Mallavalli Village, Bapulapadu Mandal, Krishna District
— Show Cause Notice Issued - Regarding. -

A
Ref:- 1. Report of the Village Revenue Officer, Mallavalli Village and
Inspector, Surveyor O/o of Tahsildar, Bapulapadu Mandal.
2. Joint inspection report of the Assistant Geologist and Surveyar of this office.

Revenue

* ¥ * ¥ 3k f

Your attention is invited to the subject and reference cited and inform that, the
adverse News published in Enadu News paper on 13.07.2021 under the caption “Mallavalli
Gravel Pai Mafia Padaga” on excavation of lllegal soil Mining adjacent to the Sy.No.11 which
is allotted to APIIC. Basing on the adverse news item National Green Tribunal (NGT) south
zone has ordered in 0.A.No.177/2021 on SUO MOTO basis and appointed a committee in
O.A. No 176 of 2021 (SzZ) can be directed fo look in to this issue als_o and submit a
comprehensive report.

Accordingly, the Director of.Mines & Geology, Ibrahimpatnam and the Collector &
District Magistrate, -Krishna, Machllipatnam has appointed the committee comprising of
Assistant Director of Mines & Geoiogy, Vijayawada, Revenue Divisional Officer, Nuzivdu and
Superintending Englneer, Ifrigation Circle, Vijayawada. ’

. The ‘committee “has inspected the lands -adjacent to' the APIIC lands -and observed
that illegal excavation of Gravel observed in Sy.No.11 & 12 of Mallavalli Village, Bapulapadu
Mandal & at present no Mining’is observed In the area.

The Revenue officials i.e., Village Revenue Officer, Mallavalli village and Revenue
Inspector, Surveyor 0O/o of Tahsildar, Bapulapadu Mandal and Assistant Geologist and
Surveyor of this-office those who are accompanled with committee has reported the details
of lands and the persons involved in the excavation of gravel in this area. The details of
ownership of the lands and persons involved in excavation of Gravel and the excavated
areas in the land as reported by the Revenue authorities are as follows

Extent In | Classification of | Excavated area

S. |[Name of Land Owner |Sy.No

No | /Excavated Person . Acs the land in Acres

1 | Sri Chinnala Gangaraju, 12/1C 7.78 Pattaland 1.40 *
S/o Venkata Ramayya .

2 | Sri Chinnala Gangaraju, 12/1B 3.30 NSP canal 0.75
S/o Venkata Ramayya

3 Sri Chinnala-Gangarsju, 12/1A 2.96 Pattaland 0.73
S/o Venkata Ramayya *

4 Sri Chinnala Narasayya 12/2A 4.75 Pattaland 0.17
S/o Subbalah

5 APIIC Lands, Sri Chinnala | 11 Adavi Govt Land 0.36
Gangaraju, S/o Venkata
Ramayya

Total Excavated Area | 3.41
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The surveyor has estimated the gua

ntity excavated in the area of each individual by .f«'
king the average depth of the excavated area as detailed beloyy. .
te

Name of Land Owner
/Excavated Person

Sri Chinnala Gangaraju, 12/1C

- S/o Venkata Ramayya -

2 Sri Chinnala Gangaraju, ‘12/1B .
. S/o Venkata Ramayya .

3 Sri Chinnala Gangaraju,
e e

4 Sri Chinnala Narasayya 12/2A 4.75 0.17
" e ]

A

\PIIC Lands, Sri Chinnal
Gangaraju, S/o Venkata

Extent in | Excavated
Acs area
Acres

Estimated Excavated "' %
in Quantity in cums

—

i "
;L,‘,‘:E EmusTn

i Namxa

2 l:::u\i; Pad

—
3 #;,;-Lmal.u
[ B

Total Quantity Excavated | 33,7785

In view of the above Sri Chinnala Narasayya,

S/o Subbaiah of Mallavalli
directed to explain the re

Village,
asons why the action should not be

of Gravel in Sy.No.12/2A over an

notice. If you will failed i
ted as per existing A.P.M.

necessary action will be initia

M.C rules 1966. - v

Asst. Director of Mjnes and Geology, i
L Vijayawada i

’ R :

Sri Chinnala Nerasayya,

S/o Subbaiah,

Mallavalli Village, i

Bapulapadu Mandal

Krishna District,

To

Copy submitted to the Director of Mines and Geology,
information.

Copy submitted to the Collector & District Magistrate, Krishna,
kind information

Copy submitted to the Dy. Director of Mines and Geology,
e information.

Copy submitted to the Reven
Copy to the Tahsildar,

Ibrahimpatnam for favour of kind

Machilipatnam for favour of

Vijayawada for favour of kind

ue Divisional Officer, Nuzividu for favour of kind information
Bapulapadu for information.

LN

I ~\S-20n 7
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GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY

From To

B. Ravi Kanth, M.Sc, Tech, The Tahsildar,

Asst. Director of Mines & Geology, Bapulapadu Mandalam ,

Vijayawada. Krishna District.

Lr. No. 2198/NGT/2021, Dt. 32‘10.2021
Sub:- Mines and Minerals - Illegal Excavation of Gravel in Sy.No.12/2A by Sri Chinnala

Narasayya of Mallavalli Village, Bapulapadu Mandal, Krishna District - Show Cause
Notice Issued - Returned by the Postal Authorities as person died - provide the
family members or Legal Heir certificate -requested- Regarding.

Ref:- 1. Report of the Village Revenue Officer, Mallavalli village and Revenue
Inspector, Surveyor O/o of Tahsildar, Bapulapadu Mandal.
2. Joint inspection report of the Assistant Geologist and Surveyor of this
office.
3. This office show cause Notice No: 2198/NGT/2021-2, dated 03.09.2021
addressed to Sri Chinnala Narasayya.

* Kk K K X

Kind Attention to the subject and reference cited and informed that the committee
comprising of Assistant Director of Mines & Geology, Vijayawada and Revenue Divisional
Officer, Nuzividu and Irrigation Authorities have jointly inspected the Mallavalli Village, of
Bapulapadu Mandal as per the directions of the Hon’ble National Green Tribunal, Chennai
and identified the illegal excavation of Gravel in Sy, No. 11 & 12 of Mallavalli Village of
Bapulapadu Mandalam by Sri Chinnala Gangaraju and Sri Chinnala Narasayya.

Basic on the report of the committee, Assistant Director of Mines & Geology,
Vijayawada has issued show cause notice to Chinnala Narasayya through RPAD.

The Postal authorities returned the letter stated that person Chinnala Narasayya was
died and also concerned VRO and Messenger of this office confirmed the same and
submitted Death Certificate.

In this connection it is requested to kindly provide the family members certificate or
Legal Heir certificate of Sri Chinnala Narasayya so as to the serve the notice to descendents

of the diseased person.

N . e ta
dq"f L————00 N
Asst. Director of Mines and Geology,
Vijayawada

o

Copy submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of kind

i tion. ‘ N
I(?of:;n;ibmitted to the Collector & District Magistrate, Krishna, and Machilipatnam for favour

ind information > '
gz)glynsubmitted to the Dy. Director of Mines and Geology, Vijayawada for favour of kind

| ton. PR ® . ’
ggg;n;zgmitted to the Revenue Divisional Officer, Nuzividu for favour of kind information.
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By RPAD
GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY
Office of the
Asst. Director of Mines and Geology,
Plot No 17, LIC Colony, Vijayawada.
Demand Notice No. 2198/NGT/2021-1, Dt. 28.10.2021

Sub:- Mines and Minerals - Illegal Excavation of Gravel in Sy.No.12/1A, 1B, 1C and 11
by Sri Chinnala Gangaraju, S/o Venkata Ramayya of Mallavalli Village, Bapulapadu
Mandal, Krishna District ~ Show Cause Notice Issued - Reply not submitted -
Demand Notice - Issued - Regarding.

Ref:- 1. Report of the Village Revenue Officer, Mallavalli village and Revenue
Inspector, Surveyor O/o of Tahsildar, Bapulapadu Mandal.
2. Joint inspection report of the Assistant Geologist and Surveyor of this office.
3. This office Show Cause Notice No.2198/NGT/2021-1, Dated: 03.09.2021 to
Sri Chinnala Gangaraju, S/o Venkata Ramayya of Mallavalli Village,
Bapulapadu Mandal, Krishna District.
4. Your acknowledgement dated: 20.10.2021.

* ¥ kK Kk X

Your attention is invited to the subject and reference cited and inform that, the
adverse News published in Eanadu News paper on 13.07.2021 under the caption “Mallavalli
Gravel Pai Mafia Padaga” on excavation of illegal soil Mining adjacent to the Sy.No.11 which
is allotted to APIIC. Basing on the adverse news item National Green Tribunal (NGT) south
zone has ordered in 0.A.No0.177/2021 on SUO MOTO basis and appointed a committee in
O.A. No 176 of 2021 (SZ) can be directed to look in to this issue also and submit a

comprehensive report.

Accordingly, the Director of Mines & Geology, Ibrahimpatnam and the Collector &
District Magistrate, Krishna, Machilipatnam has appointed the committee comprising of
Assistant Director of Mines & Geology, Vijayawada, Revenue Divisional Officer, Nuzividu and
Superintending Engineer, Irrigation Circle, Vijayawada.

The committee has inspected the lands adjacent to the APIIC lands and observed
that illegal excavation of Gravel observed in Sy.no.12 of Mallavalli Village, Bapulapadu

Mandal & at present no Mining is observed in the area.

The Revenue officials i.e., Village Revenue Officer, Mallavalli village and Revenue
Inspector, Surveyor O/o of Tahsildar, Bapulapadu Mandal and Assistant Geologist and
Surveyor of this office those who are accompanied with committee has reported the details
of lands and the persons involved in the excavation of gravel in this area. The details of
ownership of the lands and persons involved in excavation of Gravel and the excavated

areas in the land as reported by the Revenue authorities are as follows

S.No | Name of Land Owner Sv.No Extent Classification of Excavated
/Excavated Person v in Acs the land : area in Acres

1 Sri Chinnala Gangaraju, | 15 | 774 Pattaland 1.40
S/o Venkata Ramayya

2 Sri Chinnala Gangaraju, 12/1B 3.30 NSP canal 0.75
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S/o Venkata Ramayya 11
3 Sri Chinnala Gangaraju, land 0.73

S/o0 Venkata Ramayya 12/1A 2,96 pattalan
4 Sri Chinnala Narasayya - ' 0.17

S/o0 Subbaiah 12/2A 4.75 Pattaland .,
5 APIIC Lands, Sri

Chinnala Gangaraju, S/o 11 Adavi Govt Land 0.36

Venkata Ramayya

Total Excavated Area 3.41 |

The Surveyor has estimated the quantity excavated in the area of each individual by
taking the average depth of the excavated area as detailed below.

i' NEame of L:nd awneg Extent in Excava'ted Estimated Excavated
o | /Excavated Person Sy.No Acs area in Quantity in cums
Acres
1 Sri Chinnala Gangaraju
' . 14617.76
S/o Venkata Ramayya i el 1.49
2 Sri Chinnala Gangaraju
' . .75 6,237.43
S/o Venkata Ramayya 12/18 s 0 !
3 Sri Chinnala Gangaraju, :
5 A 7187.83
S/o Venkata Ramayya 12/AR 4196 0:73
4 Sri Chinnala Narasayya
4, 0.17 1765.38
S/o Subbaiah 12/2A 73
5 APIIC Lands, Sri Chinnala
Gangaraju, S/o Venkata 11 0.36 3970.10
Ramayya
Total Quantity Excavated 33,778.5

Through the reference 3™ cited, this office issued Show Cause Notice to Sri Chinnala
Gangaraju, S/o Venkata Ramayya of Mallavalli Village, Bapulapadu Mandal and directed to
explain the reasons why the action should not be initiated against you for excavation of
32013.12 Cum of Gravel in Sy.No.12/1A, 1B, 1C & 11 over an extent of Acs 3.24 Cts
without permission from the concerned authorities within 7 days from the date of receipt of
the notice. If you will failed to give explanation within 7 days, necessary action will be
initiated as per existing A.P.M.M.C rules 1966 and the same is acknowledged on 20.10.2021

vide reference 4% cited. But so far no explanation received from your end.

S.No | Name Quantity Rate Normal 10 Times | DMF MERIT | Total
of the | Excavated | of evaded penaity
Mineral S.Fee | S.fee
per
Cum
1 Gravel 32013.12 | 45 1440608.4 14406084 | 432182.52 | 2812 | 16281686.92

In view of the above, you are hereby directed to pay an amount of Rs.1,62,81,687/-
(One Crore Sixty Two Lakhs Eighty One Thousand Six Hundred Eighty Seven Rupees Only)
towards normal S.fee along with 10 times Penalty, DMF & MERIT as detailed above under
Rule, 26 of APMMC Rules, 1966 within 15 days from date of receipt of the Demand Notice to
the following head of accounts and submit the original challan to this office, failing which
action will be initiated to recover the mineral revenue dues under Revenue Recovery Act,
1864 (Act-1I of 1864).
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Head of Accounts:

Penalty: Seigniorage _Fee: ,
0853- Non ferrous mining & Metallurgical 0853- Non ferrous mining & Metallurgical
Industries Industries
102- Mineral concession fees, Rents & 102- Mineral concesslon fees, Rents &
Royalties Royalties
81-Other Receipts 02-Royalty on Minor Minerals
DMF: MERIT:
8448- Deposits of Local Funds 8443- Civil Deposits
101-District Funds 111- Other Departmental Deposits
01- Own Funds 01-Own Funds
13-District Mineral Fund 27-Deposits of Government Departments
001- District Mineral Foundation 003- Directorate of Mines & Geology
001- Grants in aid Deposits 003- Revenue Receipts
et T
Asst. Director of Mines and Geology,
Vijayawada
To

Sri Chinnala Gangaraju,
S/o Venkata Ramayya,
Mallavalli Village,
Bapulapadu Mandal
Krishna District.

Copy submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of kind

information.
Copy submitted to the Collector & District Magistrate, Krishna, Machilipatnam for favour of

kind information .
Copy submitted to the Dy. Director of Mines and Geology, Vijayawada for favour of kind

information. KRe. '
Copy submitted to the Revenue Divisional Officer, Nuzividu for favour of kind information

Copy to the Tahsildar, Bapulapadu for information.
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GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES AND GEOLOGY

From To

B Ravi Kanth, M.Sc.Tech., The Director of Mines & Geology,

Asst. Director of Mines & Geology, [brahimpatnam .

Vijayawada.

Letter No.2198/NGT/2021, Dated: 29 -10-2021

Sir,

Sub:- Mines & Minerals - O/o Assistant Director of Mines & Geology, Vijayawada -
The Hon'ble National Green Tribunal (NGT), South Zone, Chennai has issued
following order in O.A. No 177 of 2021, Suo Motu based on News Item
published in Eenadu Telugu Newspaper, Krishna District, Amravati Edition,
dated 15-07-2021 under the Caption ‘se3d ras » ardatr vad’ (Mallavalli

Gravel Pai Mafia Padaga) - Latest report submitted - Regarding.

Ref:- 1. Orders in O.A. No 177 of 2021 of Hon'ble National Green Tribunal

(NGT), South Zone, Chennai.

2. Rc.N0o:D4/1949/2021,Dt:21.08.20210f the District  Collector,
Krishna, instructions issued in 177 of 2021.

3. Letter No 489498/D6/2021 dated 26-08-2021 of Director of Mines
and Geology, Ibrahimpatnam.

4. Proceedings No 489498/D6/2021 dated 26-08-2021 of Director of
Mines and Geology, Vijayawada.

5. Rc.D4/1949/2021, Dated:28.08.2021 of Collector and District
Magistrate, Krishna Machilipatnam.

6. Lr.No.CB/Supdt/NTPA/HRK/775", Dated:31.08.2021 of Superindent
Engineer, Irrigation circle, Vijayawada

7. Rc.D4/1949/2021, Dated:02.09.2021 of Collector and District
Magistrate, Krishna Machilipatnam

8. Joint Committee report Dt: 03.09.2021 on NGT Order in
0.A.N0.177/2021.

9. This office Show Cause Notice No0.2198-1/NGT/2021,
dated:03.0.2021 to the Sri Chinnala Gangaraju.

10. This office Show Cause Notice No0.2198-2/NGT/2021,
dated:03.0.2021 to the Sri Chinnala Narasayya.

11. This office Lr.No.2198/NGT/2021, Dt:29.09.2021 addressed to the

Tahsildar.
12. This office Lr.No.2198/NGT/2021, Dt:22.10.2021 addressed to the

Tahsildar. )
13. This office Demand Notice:2198/NGT/2021-1, Dt:28.10.2021 to Sri
Chinnala Gangaraju.
-: 00o:-

I invite kind attention to the subject and reference cited and informed Hon’ble
National Green Tribunal(NGT), South zone, Chennai has issued order in O.A. No 177/2021
Suo Motu based on News Item published in Eenadu Telugu News paper, Krishna District,
Amravati Edition, dated 15-07-2021 under the Caption 'dead g6 p drdar ddd’

(Mallavalli Gravel Pai Mafia Padaga) and directed to constitute a team comprising of (1)
the District Collector, Krishna District, Andhra Pradesh or a Senior Officer not below the
rank of assistant Collector or Sub Divisional Magistrate as Deputed by him, (2) a Senior
Officer from the Department of Mines and Geology, deputed by its Director, not below the
rank of Assistant Director of that area and (3) the Superintending Engineer of Public
Works Department(PWD) and Irrigation Department in that area to inspect the areas
mentioned in the newspaper report and to submit a factual as well as action taken report,
is there is any violation found and also directed the committee to examin the points in
0.A. No 177/2021 and submit the detailed report through the reference 1* cited.

Scanned with CamScanner




3]

In the reference 2M cited, the Collector & District Magistrate, Krishna has directed
to this office through the contents of the National Green Tribunal, South Zone, Chennai
order in O.A.No: 177 of 2021 dated: 11.08.2021 and submit detailed report

Through the reference 3" cited, the Director of Mines and Geology, Vijayawada has
requested the 1, The Collector and District Magistrate, Krishna District 2. Superintending
Engineer, Public works Department, Vijayawada, 3.Superintending engineer, Irrigation
Department Vijayawada to nominate the officers from the respective departments as
members in the Joint committee with a direction to see that the inspection and
compilation of report shall be completed within a week in accordance with the Standard
Operating Procedure and send a report to the Director of Mines and Geology, Vijayawada
SO as to submit action Taken Report on or before 13-09-2021 as ordered by the Hon'ble
National Green Tribunal (NGT) in 0.A.No. 176 & 177 of 2021.

Through the reference 4™ cited, the Director of Mines and Geology, Vijayawada
Proceedings No 489498/D6/2021 dated 26-08-2021 has nominated Smt. V.Nagini,
Assistant Director of Mines and Geology, Vijayawada as member to the proposed Joint
Committee to inspect the areas in question and to submit a factual report with specific
recommendation to take further action in accordance with the relevant rules on the
violations found, is any. She shall co-ordinate with the Committee for early completion of
the inspection and see that the report is sent to the Director of Mines and Geology,
Vijayawada within a week so as to consolidate the Action Taken Report in order to
facilitate the committee to submit its report on or before 13-09.2021 as ordered by the
Hon'ble National Green Tribunal (NGT) in O.A.No. 176/2021. Further Smt. V.Nagini,
Assistant Director of Mines and Geology, Vijayawada is also directed to arrange the 1%
Meeting of the Joint Committee at the Ofo Deputy Director of Mines and Geology,
Vijayawada at the earliest to prepare Road map for completions of joint inspection and
report. The Deputy Director of Mines and Geology, Vijayawada is hereby nominated as
Nodal Officer for co-ordination and to provide necessary logistics to the committee for this

purpose.

Through the reference 5™ cited, the Collector and District Magistrate, Krishna
district, Machilipatnam has constituted committee with following officers and requested to
inspect the area personally and submit detailed report on the points raised in both the
petitions on or before 03.09.2021 to the Collector, Krishna without fail.

1. Revenue Divisional Officer, Nuzividu, Mobile No. 9849903964
2. Superintending Engineer, Irrigation Department, Vijayawada Mobile No

7901093099
3. Assistant Director of Mines and Geology, Vijayawada Mobile No 9100688838

Through the reference 6™ cited, Superintending Engineer, Irrigation Department,
Vijayawada has nominated Sri B Bhanu Babu Deputy Executive Engineer in the joint
committee as a member in respect of Irrigation Department to perform the duties

wherever necessary.
In this connection the committee inspected the areas on 03.09.2021 mentioned

in 0.A.N0.177/2021 and submitted report.

As per the committee report, the committee has inspected APIIC lands located in
Sy.No.11 and also the lands adjacent to the APIIC lands on 03.09.2021. The Tahsildar,
Mallavalli has issued advance possession certificate to the APIIC and handedover the total
extent of Acs 1360.06 Cts out of total extent of Acs 1460.06 Cts in Sy.No.11 and kept Acs
100.00 Cts as reserve for community Purpose/ Housite Site Holders. The Committee has
observed that illegal excavation of Gravel in Sy.No.12 & 11 of Mallavalli Village, Bapulapadu
Mandal & at present no Mining is observed in the area. The site has been surrounded by
East Donka Road followed by NSP Canal, West by existing Palm Qil Plantation, North by
existing Coconut Plantation and South by the premises of existing Fly Ash Bricks
Manufacturing Unit. The Geo-Coordinates of the excavated area is as follows.

] Point ID [ N - Latitude ! E - Longitude ,
| a | 16°41'34.07°N |  80°52'39.23°E |

2
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al
Finally recommended to take necessary action on the persons involved Ir'1 ":Ecsller
excavation of Gravel in Sy.no.11 & 12 of Mallavalli Village, Bapulapadu Mandal u
Rule 26(2)(i) of APMMC Rules 1966,

The Superintending Engineer, Pulichintala Project Circle, Vissannapeta has re[;:étgg
that the Bapulapadu Major (NSP Canal) was excavated at about 35 Years ago and C k
works were also completed at that time. Further under modernization of the canal networl
with the World Bank Aid, the Bapulapadu Major Canal (NSP) was modernized with CC
lining from Km 0.00 to 15.00. The Bapulapadu canal is passing through R.s.n9.168 of
Anm;tasaaamm Village of Agiripalli Mandal and entering into Sy.No.12 of Mallavalli Village
of Bapulabadu Mandal as per FMB. As per the field verification, the mqung was carrled out
adjacent to the Bapulapadu Major NSP canal in Sy.No.12 of Mallavalli Village.

Environmental Engineer, Andhra Pradesh Pallution Control Board, Regional Office,
Vijayawada have inspected the area on 04.09.2021 along with the revenue officials and
reported that their office has not issued any permissions such as CFE, CFO of the board to
this Gravel excavated area.

As per the Report of Revenue Officials and office records of Assistant Director of
Mines & Geology, Vijayawada, No permits have been issued to above individuals for
eXcavation of Gravel in this excavated area and informed that the Mine owner had carried
out Mining operations without Environmental clearance from MOEF & CC, Gol and CFE &
CFO from the Andhra Pradesh pollution control Board as required under section 25/26 of
Water Act (Prevention and Control of Pollution) 1974 and under section 21 22 of Air
(Prevention and Control of Pollution Act) 1981 and Amendments thereof.

The committee finally observed the following points

1. Illegal Mining was conducted in Sy.No.11, 12/1C, 12/1B, 12/1A & 12/2A by
the land owners.

II.  The gravel Mining is conducted without Permission from the concerned
authorities,
IIl.  No Permissions were granted in the excavated area. Basing on the report of

the concerned the total quantity of Gravel excavated in Sy.No.11 & 12 of
Mallavalli Village is estimated as 33778.5 Cum.

‘ Pt of the notice failing which
necessary action will be initiated as per existing A.P.M.M.C rules 1966,

Through the reference 11t cited,
Bapulapadu Mandal to serve the Show
Revenue Officer as the Show Cause Notice

this office hag réquested the Tahsildar,
Cause Notice through concerned Village

issued to Srj Chinnala Gangaraju has been
returned by the Postal Authorities due to party refused to take and alsg informed

Descendants of Sri Chinnala Narasayya as the postal authoritie
. S returned th
Cause Notice due to the Death of the person. fhe Show

Through the reference 13" cited, this off
Bapulapadu Mandal to

Certificate of gy Chinnal
diseased Person Sri Chin
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16° 41’ 34,85"N

80° 52" 38,75"E

16° 41’ 34.07"N

80° 52" 36.38"E

—

16° 41' 33.87"N

80° 52’ 36.42"E

The Revenue authorities of Bapulapadu Mandal have reported the detalls of land
owners and persons involved in excavation of gravel without permission as follows.

S. | Name of Land Owner | Sy.No Extent in | Classification  of | Excavated
No | /Excavated Person Acs the land area in Acres
1 Sri Chinnala Gangaraju, 12/1C 7.78 Pattaland 1.40

S/o Venkata Ramayya
2 Sri Chinnala Gangaraju, 12/1B 3.30 NSP canal ’ 0.75

S/o Venkata Ramayya
3 | Sri Chinnala Gangaraju, 12/1A 2.96 Pattaland 0.73

S/o Venkata Ramayya
4 Sri Chinnala Narasayya 12/2A 4.75 Pattaland 0.17

S/0 Subbaiah

5 APIIC Lands, Sri Chinnala | 11 Adavi Govt Land 0.36
Gangaraju S/o Venkata

Ramayya

Total Excavated Area | 3.41

The Assistant Geologist and Surveyor of this office those who accompanied with the
committee has submitted Joint Inspection report and reported that Geologically the
applied area consists of Gravel of recent gealogical ages which is formed due to the
weathering of base rock of Khondalite suite rock of Archean Age. The Gravel present in the
area is Red in colour, fine grained in nature. Krishna District is underlain by a variety of
geological formations comprising from the oldest Archeans to Recent Alluvium. Hydro
Geologically, these formations are classified as Consolidated (Hard), Semi-consolidated
(Soft) and Unconsolidated (Soft) formations. The consolidated formations include
crystalline (khondalites, Charnockites & Garnetic Gneisses) and Meta sediments
(Dolomites, Shales, Phyllites and Quartzites) of Archaean and Pre-Cambrian periods
respectively. Semi-consolidated formations occur in the North-Eastern part of the District
and its extension is limited to small area i.e., in parts of Musunuru, Nuzividu, Bapulapadu

and Gannavaram Mandals.

The Surveyor, O/o Assistant Director of Mines & Geology, Vijayawada has
estimated the quantity excavated in the area of each individual by taking the average

depth of the excavated area as detailed below,

S. | Name of Land Owner Sy.No Extent in | Excavated Estimated
No | /Excavated Person Acs area in Excavgteq
Acres Quantity in cums
1 Sri Chinnala Gangaraju, 12/1C 7.78 1.40 14617.76
S/o Venkata Ramayya
2 Sri Chinnala Gangarajy, 12/1B 3.30 0.75 6,237.43
S/o Venkata Ramayya
3 Sri Chinnala Gangarajy, 12/1A 2.96 0.73 7187.83
S/o Venkata Ramayya
4 Sri Chinnala Narasayya 12/2A 4.75 0.17 1765.38
S/o Subbaiah
v .
5 APIIC Lands, Sri Chinnala | 11 0.36 3970.10
Gangaraju S/o Venkata
Ramayya
i 3,778.5
Total Quantity Excavated | 33,
[— :
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Through the reference 13" cited, this office has issued Demand Notice to Sri
Chinnala Gangaraju and directed to pay an amount of Rs.1,62,81,687/- (One Crore
Sixty Two Lakhs Eighty One Thousand Six Hundred Eighty Seven Rupees Only)
towards normal S.fee along with 10 times Penalty, DMF & MERIT under Rule, 26 of
APMMC Rules, 1966 within 15 days from date of receipt of the Demand Notice and
submit the original challan to this office, failing which action will be initiated to recover
the mineral revenue dues under Revenua Recovery Act, 1864 (Act-II of 1864).

Soon after the receipt of the information regarding descendents of Sri Chinnala
Narasayya from the Tahsildar this office will initiate necessary action in this matter.

This is submitted for favor of information and further necessary action.

Yours faithfully,

(I
Asst. Director of Mines & Geology,
Vijayawada.

Encl. As above ﬁ——

Copy submitted to the Collector and District Magistrate, Krishna Machilipatnam for favour of
information.

Copy submitted to the Deputy Director of Mines & Geology, Vijayawada for favour of
information

Copy submitted to the Sub Collector, Vijayawada, for favour of information

Copy submitted to the Revenue Divisional Officer, Nuzividu for favour of information.

Copy submitted to the Superintending engineer, Irrigation Circle Vijayawada for favour of
information

Copy submitted to the Executive Engineer and River Conservator, Krishna Central Division,
Vijayawada for favour of information.

Copy to the Tahsildar, Bapulapadu Mandal for information.
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- , GOVERNMENT OF ANDHRA PRADESH

N

DEPARTMENT OF MINES AND GEOLOGY

From To \ ' i
= B Ravi Kanth, M.Sc.Tech, The Deputy Director of Mines & Geology,
Asst.Director of Mines & Geology, Vijayawada

Vijayawada. . " . '
) Lr.No, 2198/NGT/2021, Dt.17.03.2022 ’ \
Sir, :

Sub:- Mines and Minerals - Illegal Excavation of Gravel in Sy.No.12/1A, 1B, 1C and 11
by Sri Chinnala Gangaraju, S/o .Venkata Ramayya of Mallavalli Village,
Bapulapadu Mandal, Krishna District - Show Cause Notice issued - Reply not
submitted - Demand Notice issued - defaulter not responded - issue of
necessary certificate under Section (3) of AP RR Act, 1864 - Requested -
Regarding.

Report of the Village Revenue Officer, Mallavalli village and Revenue
Inspector, Surveyor O/o of Tahsildar, Bapulapadu Mandal.

2. Joint inspection report of the Assistant Geologist and Surveyor of this office.

3. This office Show Cause Notice No.2198/NGT/2021-1, Dated: 03.09.2021 to
Sri Chinnala Gangaraju, S/o Venkata Ramayya of Mallavalli Village,
Bapulapadu Mandal, Krishna District. - -
acknowledgement from the defaulter dated: 20.10.2021

This office Demand Notice 2198/NGT/2021-1, Dt:28.10.2021,

This office Demand Notice 2198/NGT/2021-1, Dt: 01.12.2021 to Sri Chinnala
Gangaraju S/o Venkata Ramayya of Mallavalli Village, Bapulapadu Mandal, 1
Krishna District .

Ref:= 1.

oua

¥ 4k k5K

I invite kind attention to the subject and references cited and submit that vide
reference 1* cited, the adverse News published in Eanadu News paper on 13.07.2021 under
the caption “Mallavalli Gravel Pai Mafia Padaga” on excavation of illegal soil Mining adjacent
to the Sy.No.11 which is allotted to APIIC. Basing on the adverse news item National Green
Tribunal (NGT) south zone has ordered in 0.A.No.177/2021 on SUO MOTO basis and
appointed a committee in O.A. No 176 of 2021 (SZ) can be directed to look in to this issue

also and submit a comprehensive report. ) -

Accordingly, the Director of Mines & Geology, Ibrahimpatnam and the Collector &

District Magistrate, Krishna, Machilipatnam has appointed the committee comprising of

Assistant Director of Mines & Geology, Vijayawada, Revenue Divisional Officer, Nuzividu and
. Superintending Engineer, Irrigation Circle, Vijayawada. : :

The committee has inspected the lands adjacent to the APIIC lands and observed
that illegal excavation of Gravel observed in Sy.No.12 of Mallavalli Village, Bapulapadu
Mandal & at present no Mining is observed in the area. . _ .

The Revenue officials i.e., Village Revenue Officer, Mallavalli Village and Revenue
Inspector, Surveyor Ofo of Tahsildar, Bapulapadu Mandal and Assistant Geologist aqd
Surveyor of this office those who are accompanied with committee has reported the de_ataxls
of lands and the persons involved in the excavation of gravel in this area. The details of
ownership of the lands and persons involved in excavation of Gravel and the excavated
areas in the land as reported by the Revenue authorities are as follows

ificati Excavated area

S.No [ Name of Land Owner . Extent Classification of :
/Excavated Person SIS in Acs the land in Acres

1 Sri Chinnala Gangaraju, 12/1C 2.78 pattaland 1.40
5/o0 Venkata Ramayya

2 Sri Chinnala Gangaraju, 12/1B 3.30 NSP canal - 0.75"

- S/o Venkata Ramayya

3 |SriChinnalaGangaraju, | 45,55 * 296 Pattaland 0.73
S/o Venkata Ramayya

4 | SriChinnala Narasayya | 45,50 | 4,75 Pattaland 0.17
S/o Subbaiah .
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The Surveyor has estimated the quantity excavated in the area of eacﬁ individual by =~ -
taking the average depth of the excavated area as detalled below. :

-~

S. | Name of Land Owner . Excavated
No | /Excavated Person: Sy.No Extent in area In Estimated Excavated
Acs A Quantity in cums
cres
1 Sri Chinnala Gangaraju, ' . ’
S/o Venkata Ramayya 12/1C 7.78 1.40 14_617.76
2 Sri Chinnala Gangaraju,
S/o Venkata Ramayya 12/1B 3.30 0.75 6,237.43 _
13 | Sri Chinnala Gangaraju, ' '
S/o Venkata Ramayya 12/1A 2,96 0.73 7187.83
4 Sri Chinnala Narasayya : :
! S/o Subbaiah - 12/2A 4.75 0.17 ' 1765.38
§ * | 5 | APIIC Lands, Sri Chinnala ] . ) 1
. Gangaraju, S/o Venkata 11 0.36 + 3970.10
. Ramayya - )
Total Quantity Excavated 337;778.5 -

Further, this office has issued Show Cause Notice to Sri Chinnala Gangaraju, S/o
Venkata Ramayya of Mallavalli Village, Bapulapadu Mandal vide reference 39 cited and
directed to explain the reasons why the action should not be initiated for excavation of
32013.12 Cum of Gravel in Sy.No.12/1A, 1B, 1C & 11 over an extent of Acs 3.24 Cts
without permission from the concerned authorities within 7 days from the date of receipt of .
the notice. If failed to give explanation within 7 days, necessary action will be initiated as
per existing A.P.M.M.C rules 1966 and the same is acknowledged on 20.10.2021 vide
reference 4" cited. But so far no explanation has been received from the defaulter and this
office has issued Demand Notice to pay of Rs.1,62,81,686.92/- vide reference 5% cited. The

- Demand Notice vide reference 5™ cited is suppressed due to Non levy of Consideration,
amount as per GO.Ms.N0.69, Dt:07.10.2021 of Industries & Commerce Department.

Subsequently, , this office has issued Demand notice vide reference 6 cited and
directed to pay an amount of Rs.1,77,48,069/- (One Crore seventy seven lacks forty eight
thousand sixty nine rupees Only) towards normal S.fee along with 10 times Penalty, DMF &

. MERIT and Consideration Amount under Rule, 26 of APMMC Rules, 1966 within 15 days
from date of receipt of the Demand Notice, Failing which action will be initiated to recover
the mineral revenue dues under Revenue Recovery Act, 1864 (Act-II of 1864).

Y .

In view of the above, the Deputy Director of Mines & Geology, Vijayawada is hereby
requested to issue necessary certificate under 3(1) of the RR Act, 1864 so as to recover the
amount from Sri Chinnala Gangaraju under RR Act, 1864.

Yours faithfully,
| e
Asst. Director of Mines and Geotogy, s

. Vijayawada.

' Copy submitted ‘to the Director of Mines and Geology, Ibrahimpatnam for favour - of

information. . i
Copy to Sri Chinnala Gangaraju S/o Venkata Ramayya, Mallavalli Village, Bapulapadu

« Mandal, Krishna District for information. N
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.GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES AND GEOLOGY ' i
.0/0'DEPUTY DIRECTOR OF MINES AND GEOLOGY, ' 41"
. "‘jL.l‘C‘COLONY,»VI.!AYAWADA. KRISHNA'DIST RICT ~ 7~
Sub: Mines and Minerals = Ofo DEPUTY DIRECTOR OF -MINES AND ‘GEOLOGY,
. <VUAYWADA, KRISHNA DISTRICT —-lllegal Excavation of Gravel quantity of .
3,778.5. Cubic Meters in Sy.No,12/1A, 1B,1C and 11 of Mallavalll Village,::?
Bapulapadu Mandal, Krishna District by. Sri Chinnala.Ganga Raju - Adverse News :g
tem published in EEnadu Neews paper on 13.07.2021 under Caption “Mallavalli3;3..
Graval Pai mafia Pagada = Demand raised-against the defaulter by the Assistant. !}
Director of Mines and Geology, Vijayawada — Explanation offered by the defaulter is %
ot tenable and not paid the demanded amounts so far — Recovery-of Arrears (%%~
inder provisions of R.R-Act =CERTIFICATE"JSSUED. — Initiation, of  action -=

egarding.

. Letter No.2198/NGT/2021 dated.17.03.2021 of the Assistant Director-of Mines.
-.and Geology, Vijayawada... Bt aan »
f'Q.O.Ms.Nq. 66 (LR-Sectlon) .-dated.02,06.2005  of Revenue Department,
-’Sﬁovernment of Andhra Pradesh. = . - ‘

Bag: <<e>>>>

U'-

{(n'the reference 1* cited, the Assistant Director of Mines and Geology, Viajaywada
_ ‘fhae: the adverse news published in EEnadu News paper.on'13.07.2021 under th
~ ‘CaptionrtcMallavalli Gravel Pai Mafia Pagada”on excavation on illegal soll Mining adjacent to
the:Sy:Meaz;1 1 which is allotted to APIIC. Basing on the adverse news item’Nation Green:
. Tribihata(NGT) South Zone has orders:in OA.No:177/2021 .on SUO Moto basis and:
‘appointed a committee in OA No:176 of:2021 (SZ) can be directed to ook In to this issue ;
and alsg submit a comprehensive report. Accordingly the the Director of Mines & Gealogy
Ibrahimpatnam and the Collector & Distrcit Magistrate, Krishna has ‘appointed thé;
committeé:comprising of ASM&G, Vijayawada and Revenue Divisional Officer, Nuzvid and.
Super‘i;éérfdent EE, Irrigation Circle, Vijayawada. And the Committee has Inspected the - %! .
lands adjacént to the APIIC lands and observed the illegal exacavation of Gravel observed in g *
Sy.No;) 2 of Mallavalli Village, Bapulapadu Mandal, Krishna District and the committee-has;zi%"
reported’the details of lands and persons involved in the excavation of Gravel in this aré
and theisiirveyor has estimated the quantity excavated in the area. Further the ADM&GE'
Vijayawggdaissued SCN to Sri Chinnala Ganga raju directed to explain the reasons why the-r.
actiory’shpld not be initiated for excavation of Gravel 32013.12 Cums in Sy.No:AI‘Z/Iﬁ, 18,75
1G &l;!‘mgr an extent of Acs 3.24 Cts without permission from the concerned authorities
thngf;;h‘e_zﬂ.sst. Director of Mines & Geology, Vijayawada vide Notice No: 2198/NGT/2021, 3%
- Dt Q12:2021 issued demand to Srl Chinnala Ganga Raju for the payment of i

Rs,1440%p0/- towards Seigniorage ' fee- and Rs.14405900 towards . market . value
R%Jﬂ?»zjg;‘/- towards DMF; Rs.28812/- towards Merit, Rs.l440_590/- towards conslderatio‘q 8
fgé.q'gmigqalﬂng an amount of Rs.1,77,48,069/- with a cgnd:;lon of pay pe__nalty amouht.sey.
with,in [b5 days from date of receipt of the demand notice and failing which necessary =&
action;vd||gbe initiated as per rules which Is in force. But the defaulter was not paid &
demandrdc@mount as per demand- notice and not filed any appeal before .competent
authorlty gl now, : ;

- he :
. SelgiFee : Rs,14,40,590/-

Péimalty "+ Rs.1,44,05,900/- - < -

!

- pRe! : Rs.4,32,177/-
' MEH : Rs,28,812/- - _
G est‘ﬁdaraltion.'Rs.ltz.430.590/- o ‘
san
77 2
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F i ey d =
provisions of R.RACT ryly Qiving a cettifirare ae cennired under Sectlon 2% of Mines &
Minerals (Development & Requiation: i 155 s a1 e enable their office to take further
necessary.action fo) callection of sl e st e aar g pravisions of R.R.Act as per the
powers delegated vide referance ¢ ' '
1. ‘ NAME AND ADDRESS OF THE DEFAULTEX - &7 Chinmala Ganga Raliy, S/0 Venkata Ramayya,

Matlavallf Viikge Baputapadu Mandal, Kylshan
Disirc . ANDHARA PRADESH,

2. NAME OF THE WORK AND PLACE MEELAC Fxacavatlon of GRAVEL IN SURVLY £ )
— NEYSSTANBIC and 1 |, mallavalll Village, :
b Sapitepade Manaal, Kelshna Distrelt b ;"“-TJ Sy
e Ly

In this connectlon, it (s noviceg s~ Jen ety Andhea Pradesh Minpr Mineral
an,ceiqlqn.:Rlﬂgs 1966 “an amount o Lewn G oo Government under Rules may be .|
regavered as an of Land Ravenue™ ueu be “eenmant vide G.0.Ms.No.G6, Revenua
Department, (LR Section) dated.02.06 2005 delsgated the. powers to the concerned |
ASSERItegtars of Mines and Geclogy under Secrian 52(R) of Revenne Recovery Act,. i U

1890 for collection of Mineral Revente Ac ears of any. ‘ ey
¥ (R VI R L B 4 o
> : el
Therefore, the Necessary Catifi s inia- sartian 251 of the Revenue Recovery Act,
1890 |s fuxtnlshed below, The Ausivis S Miney and Geology, Vilayawada s *
requested fecaver the amounts fram he <ngi s ang lurslsh the credit-particulars to this ’\ R
at an-early. By
)
CERT'ﬁlC,&I:E.,L)_NQE,B..SECT__'ONjﬂ.LQE. THE REY!&N&J.E_R.ECQ\{.ERX_AQIJ_‘&QQV « \

~.They sum of Rs. 1,77.48,069/ Gux Crare Seventy Seven Lakhs Forty Elght
;|1_gpys§ndr‘,§[§5,}\j!nety Rupees oniy) is oavable s arrount of Mineral Revenue Arrears by SR . 5y
Ghinpala,Ganga Raju who exzavarsd & s whee at e s belleved to have property
censising of movable and Immowediey 1+ 50 i g APMBIC Rules 1966. Which have. &'
occurred jovthe jurisdiction of ADMRC, *iavawede. As ne the seetion 25 of Mines and
Minerals (DeVelopment and Regutavon) Ace § .+ \ B
I'am thiere by certified that. the Assistaw Ditertor of Mines and Geology, Vijayawada !
to recoverithé: said amounts under R.R At yad remit the sanie 1o the concerned head of |
accounts:! ol

Lot ‘ ; o

In view of the ahove, the Asscv Dirsrtar 3¢ Mines and Geology, Vilayawada Is
here. by permitted to proceed uridze 0 o wr, 89 5, sivoking the powers vested there ul
under for récovery of outstanqint «oveor o Aepartment ‘under ‘the provisions of 4 : i

APMMC Riflel\/1 966. ‘ R
Lad ','3 Ry . , v“
i A e : T NP TP b g
R LR BY. DIRECTOR f)F‘-;WN!ﬁ*i\%H-‘GEOLOGY(FAC).
R LR ViEavAWATHS, KRISHNA DISTRICT :
TRTTRDIARAEAEN it Sl W o
To i A r
The Asst.Dirpgctor of Mines and Gealoay, 5

Vijayawada, Krishna District

v

Copy submitted to the Director ¢f Mines & Geology, lbrahimpatnam for favour of i

[nformatianiy : 5y 7 g
Copy submirtad to the Collacter and Disiricy Maglstrate, Krishna for favour.of Information,
Copy to the, Tahsiidar, Bapulapadu Maneal, &rishra District- with réquest to send the
immovable and movable propenies of the deliuiter of the ahove addressee to the ADM&G,
ViJayawada for taklng necessary acting. e 1

Copy to Sri Chinnala Ganga Raju, §/o Vankit .'-?anuyy'/m Mfillava!ll‘.ﬁl'agci Ba.pulapadq qu_dgl. K‘rIshan vy
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GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES AND GEOLOGY
From To ’
B. Ravi Kanth, M.Sc.(Tech)., The Tahsildar,
Asst.Director of Mines & Geology, Bapulapadu Mandalam,
Vijayawada. Krishna District.

Letter No.2198/NGT/2021, Dt.07.01.2023

Sub:-  Mines and Minerals - Illegal Excavation of Gravel in Sy. No.12/2A by Sri Chinnala
Narasayya of Mallavall Village, Bapulapadu Mandal, Krishna District - Show Cause
Notice Issued Returned by the Postal Authorities as the person died - provide the
family members or Legal Heir certificate requested-Reg.

Refi- 1. Report of the Village Revenue officer, Mallavalli village and Revenue Inspector,
Surveyor O/o of Tahsildar, Bapulapadu Mandal.

2. Joint inspection report of the Assistant Geologist and Surveyor of this office.

3. This office show cause Notice No: 2198/NGT, /2021-2, dated 03.09.2021
) addressed to Sri Chinnala Narasayya.

4. Form No.6 Death Certificate of Chinnala Narasaiah.

5. This office Letter No.2198/NGT/2021, Dt.22.10.2021 addressed to the Tahsildar,

Bapulapadu.
KFkkK

Adverting to the subject and references 1 to 3™ cited and informed that the committee
comprising of Assistant Director of Mines & Geology, Vijayawada, and Revenue Divisional
Officer, Nuzividu and Irrigation Authorities have jointly inspected the Mallavalli Village, of
Bapulapadu Mandal as per the directions of the Hon'ble National Green Tribunal, Chennai and
identified the illegal excavation of Gravel in Sy. No. 11 & 12 of Mallavalli Village of Bapulapadu
Mandalam by Sri Chinnala Gangaraju and Sri Chinnala Narasayya.

Based on the committee report, the Assistant Director of Mines & Geology. Vijayawada
has issued a show cause notice to Chinnala Narasayya through RPAD.

The Postal authorities returned the letter stating that person Chinnala Narasayya died
and also concerned VRO and messenger of this office confirmed the same and submitted the
death certificate. vide ref.4™ cited.

Through ref.5™ cited. This office requested to kindly provide the family members
certificate or Legal Heir certificate of Sri Chinnala Narasayya so as to serve the notice to
descendants of the diseased person. But, this office has not received any copy from your side.

Therefore, the undersigned once again requested you to kindly provide the family
members certificate or Legal Heir certificate of Sri Chinnala Narasayya so as to serve the notice
to descendants of the diseased person.

ﬁ‘,}L_“ S

1T
Asst. Director of Mines and &ébfogy,
Vijayawada

Copy submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of kind
information.

Forv cubhmitted tn the Collartar & Dictrict Manictrate. Krichna. and Machilinatnam for favour of
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This is to

lﬂken from the original Record of

(See Rule 8)
DEATH CERTIFICATE

(Issued under Seetion 12/17)

crtifiy taht the following ‘ingor;nntion has been

death which is the register for

{Local Area) GramaSachivaloyam of Tg}hs;l Bapulapadu
of District Krishna of state Andhra Pradesh. :

[ o
Name sC HI ;\H\/MA NARRBA L
Fatber/ Husbands/ Name 3 S u bb o C“L" (u) Supbe -2
Sex

Date of Death
Place of Death
chlstrntxon Nos

Dnte of Reglstmtwn

™o d\sdosure sh"dl be made of parhcu]ars

in the entercd Register,

-
o

B u‘;ﬂ

UL . e

regarding the causc of death

See to Section 17 ()
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Anecryguwg - fF
GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES AND GEOLOGY
From, To, '
B. Ravi Kanth, M.Sc.(Tech)., 1. Sri Chinnala Koteswaramma
Asst.Director of Mines & Geology, Wj/o Narasayya,
Vijayawada. Mallavalli Village,

Bapulapadu Mandalam,
Krishna District.

2. Sri Chinnala Naresh
S/o Narasayya(Late),
Mallavalli Village,
Bapulapadu Mandalam,
Krishna District.

3. Sri Chinnala Chinni
D/o Narasayya(Late),
Mallavalli Village,
Bapulapadu Mandalam,
Krishna District.

Show Cause Notice No.2198/NGT/2021, Dt.11.01.2023

Sub:-  Mines and Minerals - Illegal Excavation & Transportation of Gravel in Sy. No.12/2A, of
Mallavall Village, Bapulapadu Mandal, Krishna District by Sri Chinnala Narasayya(Late),
S/o Subbaiah R/o Mallavall Village, Bapulapadu Mandal, Krishna District — without
lawful authority — the descendants of diseased person — explanation called for — Reg.

Ref:- 1, Report of the Village Revenue officer, Mallavalli village and Revenue Inspector,
) Surveyor Ofo of Tahsildar, Bapulapadu Mandal.
2. Joint inspection report, Dt.03.09.2021 of the Assistant Geologist and Surveyor of
this office.
3. Joint Committee Report on NGT Order in 0.A.N0.177/2021, Dt.03.09.2021 of
Joint Committee.
4. This office show cause Notice No: 2198/NGT/2021-2, dated 03.09.2021
addressed to Sri Chinnala Narasayya.
Form No.6 Death Certificate of Chinnala Narasaiah.
This office Letter No.2198/NGT/2021, Dt.22.10.2021 & 07.01.2023 addressed to
the Tahsildar, Bapulapadu.

7.  Letter No. Rc.A.17/2023, Dt.10.01.2023 of the Tahsildar, Bapulapadu.
*kkkk

=

I invite attention to the subject and reference cited and inform that, the adverse News
published in Enadu News paper on 13.07.2021 under the caption "Mallavalli Gravel Pai Mafia
Padaga" on excavation of illegal soil Mining adjacent to the Sy.No.11 which is allotted to APIIC.
Basing on the adverse news item National Green Tribunal (NGT) south zoné has ordered in
0.A.N0.177/2021 on SUO MOTO basis and appointed a committee in O.A. No 176 of 2021 (Sz)
can be directed to look in to this issue also and submit a comprehensive report.

Through the ref.2™ & 3™ Cited, the Director of Mines & Geology, Ibrahimpatnam and
the Collector & District Magistrate, Krishna, Machilipatnam has appointed the committee
comprising of Assistant Director of Mines & Geology, Vijayawada, Revenue Divisional Officer,
Nuzivdu and Superintending Engineer, Irrigation Circle, Vijayawada.

The committee has inspected the lands adjacent to the APIIC lands and observed that
illegal excavation of Gravel observed in Sy.no.12 of Mallavalli Village, Bapulapadu Mandal & at
present no Mining is observed in the area.
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reported by the Revenue authorities and also the surveyor has estimated the excavated
quantities in the area of each individual by taking average depth of the excavated area as,
details follows; 4

Sl Name of The Land Sy. No | Extent | Classification | Excavated Estimated

No owner/ Excavated inAcs | of the land area in excavated qty
— Person Acres in Cum
1. | SriChinnala Gangaraju, | 12/1C 7.78 Pattaland 1.40 14617.76
S/o Venkata Ramayya
2. | Sri Chinnala Gangaraju, 12/1B | 3.30 NSP Canal 0.75 6237.43
S/o Venkata Ramayya
3. | Sri Chinnala Gangaraju, | 12/1A 2.96 Pattaland 0.73 7187.83
S/o Venkata Ramayya '
4. | Sri Chinnala Gangaraju, | 12/2A 4.75 Pattaland 0.17 1765.38
S/o Venkata Ramayya
5. APIIC Lands, Sri 11 Adavi Govt 0.36 3970.10
Chinnala Gangaraju, S/o Land

Venkata Ramayya

Total excavated Area & Qty in Cum 3.41 33778.5

Through, the ref.4™ Cited., this office issued Show Cause Notice to Sri Chinnala
Narasayya S/o Subbaiah R/o Mallavalli Village, Bapulapadu Mandal directed to submit
explanation for illegal excavation and transportation of 1765.5Cum quantity of Gravel in
Sy.No.12/2A, of Mallavalli Village, Bapulapadu Mandal, Krishna District over an extent of
Acs.0.17.Cts. But, The Postal authorities returned the letter stating that person Chinnala
Narasayya died and also concerned VRO and messenger of this office confirmed the same and
submitted the death certificate. vide ref.5" cited.

Through ref.6™ cited. This office requested to kindly provide the family members
certificate or Legal Heir certificate of Sri Chinnala Narasayya so as to serve the notice to
descendants of the diseased person.

Through the ref.7" cited. The Tahsildar, Bapulapadu submitted the details of family
members of diseased Sri.Chinnala.Narasayya S/o. Venkata Ramayya (1) <Chinnala
Koteswaramma (wife), (2) Chinnala Naresh (Son), & (3)Chinnala Chinni (Daughter).

In view of the above circumstances, the Assistant Director of Mine & Geology,
Vijayawada directed the family members/legal heir of Late Sri.Chinnala Narasayya l.e., (1)
Chinnala Koteswaramma (wife), (2) Chinnala Naresh (Son) & (3) Chinnala Chinni(Daughter) of
the deceased to explain the reasons why action should not be initiated against the legal heir of
the deceased person Late Sri.Chinnala Narasayya S/o. Subbaiah on illegal excavation and
transportation of 1765.38 Cum quantity of Gravel in Sy. No.12/2A, of Mallavalli Village,
Bapulapadu Mandal, Krishna District over an extent of Acs.0.17.Cts within 7 days from the date
of receipt of the notice. If you will fail to give an explanation within 7 days, necessary action will
be initiated as per the APMMC Rules, 1966 & latest amendments thereon.

;!’ Y . .—:7,.,_—~ =T
1 s o hl\d L%
Asst. Director of Mines and Geology,

h Vijayawada.

Copy submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.
Copy submitted to the District Collector & Magistrate of Krishna District for favour of

information.

Conmir mihenitbad 6o Lo M . e r ase -
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g GOVERNMENT OF ANDHRA PRADESH A

DEPARTMENT OF MINES AND GEOLOGY

From To

B. Ravi Kanth, M.Sc.(Tech)., The District Registrar,
Asst.Director of Mines & Geology, Machilipatnam,
Vijayawada. Krishna District.

Letter No.2198/NGT/2021, Dt.11.01.2023

Sub:-  Mines and Minerals - Illegal Excavation of Gravel Sy. No.12/2A of Mallavall Village,
Bapulapadu Mandal, Krishna District by Sri Chinnala Narasayya(Late) S/o Subbaiah R/o
Mallavall Village, Bapulapadu Mandal, Krishna District over an extent of Ac.0.17.Cts —
without lawful authority — SCN issued — Not to allow any transactions — Request - Reg.

Ref:- 1. Report of the Village Revenue officer, Mallavalli village and Revenue Inspector,

Surveyor O/o of Tahsildar, Bapulapadu Mandal.

2. Joint inspection report of the Assistant Geologist and Surveyor of this office.

3. This office show cause Notice No: 2198/NGT, /2021-2, dated 03.09.2021
addressed to Sri Chinnala Narasayya.

4. Form No.6 Death Certificate of Chinnala Narasaiah.

5. This office Letter No.2198/NGT/2021, Dt.22.10.202% & 07.01.2023 addressed to
the Tahsildar, Bapulapadu.

6. Letter No. Rc.A.17/2023, Dt.10.01.2023 of the Tahsildar, Bapulapadu.

7. This office show cause Notice No: 2198/NGT/2021-2, dated 11.01.2023
addressed to legal heir of late Sri Chinnala Narasayya.

KKKk k

I invite attention to the subject and references 1 to 3™ cited and informed that the
committee comprising of Assistant Director of Mines & Geology, Vijayawada, and Revenue
Divisional Officer, Nuzividu and Irrigation Authorities have jointly inspected the Mallavalli Village,
of Bapuiapadu Mandal as per the directions of the Hon'ble National Green Tribunal, Chennai and
identified the illegal excavation of Gravel in Sy. No. 11 & 12 of Mallavalli Village of Bapulapadu
Mandalam by Sri Chinnala Gangaraju and Sri Chinnala Narasayya.

Based on the committee report, the Assistant Director of Mines & Geology. Vijayawada
has issued a show cause notice to Chinnala Narasayya through RPAD.

The Postal authorities returned the letter stating that person Chinnala Narasayya died
and also concerned VRO and messenger of this office confirmed the same and submitted the
death certificate. Vide ref.4™ cited.

'I:hrough ref.5" cited. This office requested to kindly provide the family members
certificate or Legal Heir certificate of Sri Chinnala Narasayya so as to serve the notice to
descendants of the diseased person. But, this office has not received any copy from the
Tahsildar. Once again requested the Tahsildar kindly provide the family members certificate or
Legal Heir certificate of Sri Chinnala Narasayya.
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this office issued show cause notice to the family members of deceased Sri.Chinnala.Narasayya -~
S/o. Subbaiah Vide 7" cited. »

~

Therefore in view of the above circumstances, I request the District Register,
Machilapatnam, Krishna District not to allow any transactions of the entire area over an extent
of Ac.0.17.Cts, in Sy. No.12/2A of Mallavall Village, Bapulapadu Mandal, Krishna District by Sri
Chinnala Narasayya(Late) S/o Subbaiah until recavery of the Mineral Revenue dues under the
APMMC Rules, 1966 & Latest amendments thereon. Treated this as an inter-departmental

cooperation in the interest of Govt. the exchequer.

Yours faithfully,

»,23 \
Py
Asst. Director of Mines and E ology,
Vijayawada

Copy submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of kind
information.

Copy submitted to the Collector & District Magistrate, Krishna, and Machilipatnam for favour of
kind information.

Copy submitted to the Dy. Director of Mines and Geology, Vijayawada for favour of kind
information.

Copy submitted to the Revenue Divisional Officer, Nuzividu for favour of kind information.
Copy to the Tahsildar, Bapulapadu for information & taking necessary action in the matter.
Copy to Sri.Chinnala Gangaraju S/o Venkata Ramayya, Mallavaram (V), Bapulapadu (M),
Krishna Dt.

Copy to Sri.Chinnala Koteswaramma W/o Narasayya, Mallavaram (V), Bapulapadu (M), Krishna
Dt.
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GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES AND GEOLOGY

From To

B. Ravi Kanth, M.Sc.(Tech)., The District Registrar,
Asst.Director of Mines & Geology, Machilipatnam,
Vijayawada. Krishna District.

Letter No.2198/NGT/2021, Dt.11.01.2023

Sub:-  Mines and Minerals - Illegal Excavation & Transportation of Gravel in Sy. No.12/1A, 1B,

JPATCHED 1c & 11 of Mallavall Village, Bapulapadu Mandal, Krishna District by Sri Chinnala

Gangaraju, S/o Venkata Ramayya R/o Mallavall Village, Bapulapadu Mandal, Krishna

”’ U"} 2oE District — without lawful authority — demand raised duly issuing SCN — defaulter not
’ *ft 19 responded — Recovery of Mineral Revenue dues under the Revenue Recovery act, 1864

5

to proposed — Not to allow any transactions of the said land — Reg.

NO -2~

Ref:i- 1.  Report of the Village Revenue officer, Mallavalli village and Revenue Inspector,

’ Surveyor O/o of Tahsildar, Bapulapadu Mandal.

2. Joint inspection report, Dt.03.09.2021 of the Assistant Geologist and Surveyor of
this office.

3. Joint Committee Report on NGT. Order in O.A.N0.177/2021, Dt.03.09.2021 of
Joint Committee.

4, This office show cause Notice No: 2198/NGT/2021-2, dated 03.09.2021
addressed to Sri Chinnala Gangaraju.

5.  This office Demand Notice No: 2198/NGT/2021-2, dated 28.10.2021 addressed to

Sri Chinnala Gangaraju.
6. This office Demand Notice No: 2198/NGT/2021-2, dated 01.12.2021 addressed to

Sri Chinnala Gangaraju. )

7. Letter No.2198/NGT/2021, Dt.17.03.2022 addressed to the Deputy Director of
Mines & Geology, Vijayawada. ,

8. Memo No.2054/R.R.Act/2020, dt.26.03.2022 of the Deputy Director of Mines &

Geology, Vijayawada.
9. This office Distraint Notice No: 2198/NGT/2021-2, dated 28.10.2021 addressed to

Sri Chinnala Gangaraju.

ook kokok

I'invite attention to the subject and reference cited and inform that, the adverse News
published in Eenadu News paper on 13.07.2021 under the caption "Mallavalli Gravel Pai Mafia
Padaga" on excavation of illegal soil Mining adjacent to the Sy.No.11 which is allotted to APIIC.
Basing on the adverse news item National Green Tribunal (NGT) south zone has ordered in
0.A.N0.177/2021 on SUO MOTO basis and appointed a committee in O.A. No 176 of 2021 (SZ)
can be directed to look in to this issue also and submit a comprehensive report.

Through the ref.2™ & 3™ Cited, the Director of Mines & Geology, Ibrahimpatnam and
the Collector & District Magistrate, Krishna, Machilipatnam has appointed the committee
comprising of Assistant Director of Mines & Geology, Vijayawada, Revenue Divisional Officer,
Nuzividu and Superintending Engineer, Irrigation Circle, Vijayawada.

The committee has inspected the lands adjacent to the APIIC lands and observed that
illegal excavation of Gravel observed in Sy.no.12 of Mallavalli Village, Bapulapadu Mandal & at
present no Mining is observed in the area.

The Revenue officials i.e., Village Revenue Officer, Mallavalli village and Revenue
Inspector, Surveyor O/o of Tahsildar, Bapulapadu Mandal and Assistant Geologist and Surveyor
of this office those who are accompanied with committee has reported the details of lands and

£ miec) e ALTa mean Than Anbaile AF Awinarchin Af tha
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Venkata Ramayya

Sl. Name of The Land Sy.No | Extent | Classification | Excavated Estimated‘vl- '
No owner/ Excavated in Acs | of the land areain excgvated qb
Person Acres in Cum

1. | Sri Chinnala Gangaraju, | 12/1C | 7.78 Pattaland 1.40 14617.76
S/0 Venkata Ramayya

2. | Sri Chinnala Gangaraju, | 12/1B 3.30 NSP Canal 0.75 6237.43
S/o Venkata Ramayya ¢ .

3. | Sri Chinnala Gangaraju, | 12/1A 2.96 Pattaland 0.73 7187.83
S/o Venkata Ramayya

4. | Sri Chinnala Narasayya, | 12/2A 4.75 Pattaland 0.17 1765.38

S/o Subbaiah
5. APIIC Lands, Sri 11 Adavi Govt 0.36 3970.10
Chinnala Gangaraju, Sf/o Land ‘

Total excavated Area & Qty in Cum 3.41 33778.5

Through, the ref.4™ cited., this office issued Show Cause Notice to Sri Chinnala
Gangaraju S/o Venkata Ramayya R/o Mallavalli Village, Bapulapadu Mandal directed to submit
explanation for illegal excavation and transportation of 32013.12Cum quantity of Gravel in
Sy.No.12/1A, 1B, 1C & 11 of Mallavalii Village, Bapulapadu Mandal, Krishna District over an
extent of Acs.3.24.Cts. But, Sri Chinnala Gangaraju S/o Venkata Ramayya has not submitted
his reply.

Through, the ref.5™ cited., this office issued a Demand notice to Sri Chinnala Gangaraiju
S/o Venkata Ramayya R/a Mallavalli Village, Bapulapadu Mandal directed to pay an amount of
1,62,81,687/- towards Normal Seigniorage Fee along with DMF, MERIT, & Ten times penalty on
NSF under Rule 26 of the APMMC Rules, 1966 within 15 days from date of receipt of the
Demand Notice and submit the original challans to this office, failing which action will be
initiated to recover the mineral revenue ducs under the Revenue Recovery Act,1864. Further,
this demand notice vide ref.5™ cited was suppressed due to non levy of consideration amount
as per GO.Ms.No.69, Dt.07.10.2021 of Ind. & Comm. Department,

Through the ref.6™ cited. This office has issued demand notice directed to pay an
amount of Rs.1,77,48,008/-(One Crore Seventy Seven Lakhs Forty Eight thousand & Sixty Nine)
towards Normal Seigniorage Fee along with DMF, MERIT, & Ten times penalty on NSF under
Rule 26 of the APMMC Rules, 1966 within 15 days from date of receipt of the Demand Notice.

Failing which action will be initiated to recover the mineral revenue dues under the Revenue
Recovery Act,1864.

Sl. Name of [ Excava | Rate of | Evaded 10 Times | DMF in | MERIT Considerati | Total in Rs
No. | the ted Qty | NSF per | NSFin Rs penalty in | Rs in Rs on fee in Rs
Mineral [ inCum | Cum in Rs
Rs
1, Gravel 32013 | 45/- 1440585/- | 14405850/ | 432176/- 28812/- | 1440585/- 17748008/-

Through the ref.7" cited., this office has requested the Deputy Director of Mines and
Geology, Vijayawada issue necessary orders for the collection of Minerals Revenue Dues from
the Defaulter under the Revenue Recovery Act, 1864 as per Section 25 of Mines and Minerals
(Regulation and Development) Act, 1957 and the powers delegated vide G.0.Ms.No.66,
REVENUE DEPARTMENT LR Section Dt.02.06.2005.

Through the ref.8" cited., the Deputy Director of Mines and Geology, Vijayawada
accorded permission to this office to proceed under Revenue Recovery, 1890 by invoking the
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Therefore in view of the above circumstances, I request the District Register,
Machilapatnam, Krishna District not to allow any transactions of the entire area over an extent
of Ac.3.24.Cts, in Sy. No.12/1A, 1B, 1C & 11 of Mallavall Village, Bapulapadu Mandal, Krishna
District by Sri Chinnala Gangaraju S/o Venkata Ramayya until recovery of the Mineral Revenue
dues under the APMMC Rules, 1966 & Latest amendments thereon. Treated this as an inter-
departmental cooperation in the interest of Govt. the exchequer.

Yours faithfully,

N 2
_.fﬂzy
Asst. Director of Mintd and Geology,

9% Vijayawada.
9>
o
Copy submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.
Copy submitted to the Collector & District Magistrate, Krishna, and Machilipatnam for favour of
kind information.

Copy submitted to the Dy. Director of Mines and Geology, Vijayawada for favour of kind
information. "

Copy submitted to the Revenue Divisional Officer, Nuzividu for favour of kind information.

Copy to the Tahsildar, Bapulapadu for information & taking necessary action in the matter.
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GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES AND GEOLOGY

From To '

B. Ravi Kanth, M.Sc.(Tech)., Chinnala Gangaraju,
Asst.Director of Mines & Geology, S/o Venkata Ramayya,
Vijayawada. Mallavalli Village,

Bapulapadu Mandalam,
Krishna District.

Letter No.2198/NGT/2021, Dt.11.01.2023

Sub:-  Mines and Minerals - Illegal Excavation & Transportation of Gravel in Sy. No.12/1A, 1B,
1C & 11 of Mallavall Village, Bapulapadu Mandal, Krishna District by Sri Chinnala
Gangaraju, S/o Venkata Ramayya R/o Mallavall Village, Bapulapadu” Mandal, Krishna
District — without lawful authority — demand raised duly issuing SCN — defaulter not
responded — Recovery of Mineral Revenue dues under the Revenue Recovery act,
1864 - Distraint order issued — Reg.

Ref:- 1.  Report of the Village Revenue officer, Mallavalli village and Revenue Inspector,
Surveyor Ofo of Tahsildar, Bapulapadu Mandal.
2. Joint inspection report, Dt.03.09.2021 of the Assistant Geologist and Surveyor of
this office. '
3. Joint Committee Report on NGT Order in O.A.No.177/2021, Dt.03.09.2021 of
Joint Committee.
4. This office show cause Notice No: 2198/NGT/2021-2, dated 03.09.2021
addressed to Sri Chinnala Gangaraju.
5. This office Demand Notice No: 2198/NGT/2021-2, dated 28.10.2021 addressed to
Sri Chinnala Gangaraju. :
' 6. This office Demand Notice No: 2198/NGT/2021-2, dated 01.12.2021 addressed to
Sri Chinnala Gangaraju. .
7.  Letter No.2198/NGT/2021, Dt.17.03.2022 addressed to the Deputy Director of
Mines & Geology, Vijayawada.
8. Memo No0.2054/R.R.Act/2020, dt.26.03.2022 of the Deputy Director of Mines &
Geology, Vijayawada.

kKKK

Linvite attention to the subject and reference cited and inform that, the adverse News
published in Enadu News paper on 13.07.2021 under the caption "Mallavalli Gravel Pai Mafia
Padaga" on excavation of illegal soil Mining adjacent to the Sy.No.11 which Is allotted to APIIC,
Basing on the adverse news item National Green Tribunal (NGT) south zone has ordered in
0.A.N0.177/2021 on SUO MOTO basis and appointed a committee in O.A. No 176 of 2021 (SZ)
can be directed to look in to this issue also and submit a comprehensive report.

Through the ref.2™ & 3™ Cited, the Director of Mines & Geology, Ibrahimpatnam and
the Collector & District Magistrate, Krishna, Machilipatnam has appointed the committee
comprising of Assistant Director of Mines & Geology, Vijayawada, Revenue Divisional Officer,
Nuzivdu and Superintending Engineer, Irrigation Circle, Vijayawada.

The committee has inspected the lands adjacent to the APIIC lands and observed that
illegal excavation of Gravel observed in Sy.no.12 of Mallavalli Village, Bapulapadu Mandal & at
present no Mining is observed in the area.

The Revenue officials i.e., Village Revenue Officer, Mallavalli village and Revenue
Inspector, Surveyor O/o of Tahsildar, Bapulapadu Mandal and Assistant Geologist and Surveyor
of this office those who are accompanied with committee has reported the details of lands and

—_— [ Y S TR Er P IV - 3 PPN
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S| Name of The Land | Sy, No | Extent Classification | Excavated | Estimated |
No owner/ Excavated inAcs | of the land area in excavated qty _
SR S|\ N Acres in Cum *
Sti Chinnala Gangaraju, |~
" | 'S0 Venkata Ramayya’ | 12/1C | 7.78 | Pattaland 1.40 14617.76
N Chinnala Gangarajy
9 1
“ | S/0Venkata Ramayya’ | 1218 | 330 | NspCanal | 075 | 623743
"4 | S Chinnaia Gangaraju,
3. S/0 Venkata Ramayya 12/1A 2.96 Pattaland 0.73 7187.83
i ‘Sfi“ChlnnﬂaiaANﬁsﬁayya,
., S/0 Subbaiah 12/2A | 4,75 Pattaland 0.17 1765.38
| T APIC Lands, s1i .
5. | Chinnala Gangaraju, Sfo | 11 Adi"' Covt 036 . | 3970.10
Venkata Ramayya a0 .
. —  Total oxcavate] Area & Qty in Cum | 341 337785 |

Through, the ref.4t cited., this office issued Show Cause Notice to Sri Chinnala
Gangaraju S/o Venkata Ramayya R/o Mallavalli Village, Bapulapadu Mandal directed to submit
explanation for illegal excavation and transportation of 32013.12Cum quantity of Gravel in
Sy.No.12/1A, 1B, 1C & 11 of Mallavalli Village, Bapulapadu Mandal, Krishna District over an
extent of Acs.3.24.Cts, But, Sri Chinnala Gangaraju S/o Venkata Ramayya has not submitted
his reply.

Through, the ref,5%" cited., this office issued a Demand notice to Sri Chinnala Gangaraju
S/o Venkata Ramayya R/o Mallavalli Village, Bapulapadu Mandal directed to pay an amount of
1,62,81,687/- towards Normal Seigniorage Fee along with DMF, MERIT, & Ten times penalty on
NSF under Rule 26 of the APMMC Rules,1966 within 15 days from date of receipt of the
Demand Notice and submit the original challans to this office, failing which action will be
initiated to recover the mineral revenue dues under the Revenue Recovery Act,1864. Further,
this demand notice vide ref,5t cited was suppressed due to non levy of consideration amount
as per GO.Ms.No.69, Dt,07.10.2021 of Ind. & Comm. Department.

Through the ref.6" cited. This office has issued demand notice directed to pay an
amount of Rs.1,77,48,008/-(One Crore Seventy Seven Lakhs Forty Eight thousand & Sixty Nine)
towards Normal Seigniorage Fee along with DMF, MERIT , & Ten times penalty on NSF under
Rule 26 of the APMMC Rules, 1966 within 15 days from date of receipt of the Demand Notice.
Failing which action will be initiated to recover the mineral revenue dues under the Revenue
Recovery Act,1864.

"SI, | Name of | Bxcava Wte of [ Evaded 10 Times (DMF In [ MERIT | Considerati | Totalin RS
No. | the ted Qty | NSF per | NSFin Rs penalty In | Rs in Rs on fee in Rs
Mineral [ in Cum | Cum In Rs
Rs
| Gravel [ 32013 | 45 1490585/- | 14405850/- | 432176/- | 28812/~ | 1440585/- 17748008/ |

Through the ref,7" cited., this office has requested the Deputy Director of Mines and
Geology, Vijayawada issue necessary orders for the collection of Minerals Revenue Dues from
the Defaulter under the Revenue Recovery Act, 1864 as per Section 25 of Mines and Minerals
(Regulation and Development) Act, 1957 and the powers delegated vide G.0.Ms.No.66,
REVENUE DEPARTMENT LR Section Dt.02.06.2005, )

Through the ref.g" Cited., the Deputy Director of Mines and Geology, Vijayawada
accorded permission tn this affira tn nrarand coas B ..o ... cmma o Tl
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In view of the above circumstances, the undersignee has no option except to recover
the amount of Rs.1,77,48,008/-(One Crore Seventy Seven Lakhs Forty Eight thousand & Eight)
under Revenue Recovery act,1864 is herewith enclosed with a direction to pay the said amount
within 7 days from the date of receipt of this distraint order.

Yours faithfully,

Asst. Director of Mines and'Geology,
RIS Vijayawada.
q,/, jay

Copy submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of information.
Copy submitted to the Collector & District Magistrate, Krishna, and Machilipatnam for favour of
kind information.

Copy submitted to the Dy. Director of Mines and Geology, Vijayawada for favour of kind
information,

Copy submitted to the Revenue Divisional Officer, Nuzividu for favour of kind information.
Copy to the Tahsildar, Bapulapadu for information & taking necessary action in the matter.
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~ ANDHRA PRADESH REVENUE RECOVERY ACT [1 OF 1864
FORM NO.1
DISTRAINT ORDER
(SECTION 8)

The Asst.Dircctor of Mines and Geology, Vijayawada of Krishna District is
authorized to distrain {he property of the under mentioned defaulter for arrears if revenue
due by him.

Date of
distress and

delivery of
For Date on Batta copy to
Number and Name of the | what ; which to defaulter, or
Name of Village defaulter period | OF @rrears arrears fell | distrain’ if no distress

due

is made,
date of
payment of
sum due

arrears due

Rs.No.12/1A, 1B

1C,& 11 Sri Chinnala
Mallavalli (v), Ganga Raju,
Bapulapadu S/o. Venkata

Mandal, Krishna
District

Note: 1. The defaulter is informed that, no presentation of this distraint order, he should pay
the arrear, together with batta to the village headman and obtain a receipt from him. On no

52— LTT)'J.,S
Station: Vijayawada Asst.Director of Mines & eology,
Date:11.01.2023 %, VDAYAWADA,
/
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